BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

(Appeal Under Section 16 of the NGT Act, 2010)

APPEAL NO. 01 OF 2022

M/S. NIX POLYMERS .... APPELLANT
Versus

MAHARASHTRA POLLUTION
CONROL BOARD, & OTHERS ... RESPONDENTS

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT No.1 & 2.

I, Navanath S. Awatade, aged about 52 years, occupation-service, the
Sub Regional Officer, Maharashtra Pollution Control Board at Sangli having
my office at Udyog Bhavan, Vishrambag, Sangli-416415. I am filing this
affidavit on behalf of the Respondent No — 1 & 2 do hereby state on solemn
affirmation as under.

I am working as the Sub Regional Officer, Sangli with the Maharashtra
Pollution Control Board w.e.f. 19/07/2019. I am well conversant with the
facts and circumstances of the case as well as the record of the case lying in
my office, I am filing this Affidavit only with a limited purpose of bringing
on record true facts of the case as under:-
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I say that one O.A No.55/2021 has been filed by one Mr. Tausif
Bangikar before this Hon’ble Tribunal on 23/07/2021 and its sub-judice
before the Hon’ble WZ Bench. I say that the Appellant is the party Respondent
to the said O.A No. 55/2021. In the said O.A as per the directions of the
Hon’ble NGT, the Joint Committee has filed Joint Committee Report dated
23/08/2021. I say that the said Joint Committee Report dated 23/08/2021 is
annexed to the present Appeal at Annexure “A-11”. The Hon’ble NGT
provided opportunity to the Appellant to file his response to the said
committee report vide order dated 24/08/2021. Appellant has filed its
Reply/Objections to the committee report on 20/10/2021. I say that on
21/10/2021, the Tribunal after going through the objections filed by the
Appellant and also the Joint Committee report and site inspection report has
observed that ‘No steps have been taken to assess and recover the
Environmental Compensation on account of the infractions pointed out in the
said Report’.

I say that pursuant to order dated 21/10/2021, the Board has assessed
the Environmental Compensation and also communicated the same to the
Appellant vide notice dated 18/01/2022. I say that Appellant is yet to deposit

the said Environmental Compensation with the Respondent Board. Hereto

annexed and marked Annexure “A” is the notice dW/O 11{22 I say that
PR
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the O.A No. 55/2021 is still pending before Hon’ble WZ Bench and will come

up for hearing as per the scheduled date .

[ say that now I will deal with the Appeal para wise -

1.

The industry has obtained Consent to Establish under Orange Category,
vide Consent No. MPCB/RO/KOP/SROS/KP-17285-15/477/15/
10880. dtd. 14-08-2015 for manufacturing of Fiber Glass Reinforced
Plastic Products-100 MT/M. (Without washing activity) However
during the visit of joint committee on 13-08-2021 , it was observed that
the industry was engaged in manufacturing of unsaturated Polyester
Resin which is unconsented along with Fiber Glass Reinforced Plastic
Products.

Though the industry has obtained Consent to Establish vide above ref.
No. MPCB/RO/KOP/SROS/KP—I7285-15/477/12/10880, dtd. 14-08-
2015, the consent is granted for a period up to commissioning of the
unit or 5 years whichever is earlier, however Industry has started its
operations from 26-05-2015 i.e. prior to obtaining Consent to Establish
which was granted on 14/8/2015 which is earlier in time Hence the
industry is in operation from 25-05-2015 without obtaining consent to

operate from the Board. Hereto annexed and marked Annexure “B” is

the copy of the Consent to Establish dated 14/08///’;Q}§;{t\;§\gdmitted by
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the Appellant that the Appellant is manufacturing Fiber Glass
Reinforced Plastic Products along with Resins. Unsaturated Polyester
Resin (Known as UPR) is an easy printable liquid polymer. UPR gives
adequate resistance to water and also resist weathering and ageing. The
UPR is mainly used in the production of Fiber Reinforced Plastics and
filled plastic products. Basically Fiber Glass Reinforced Plastic is a
composite of polymer and glass fiber and raw materials to prepare
polymer resin are actually the acids.

Though the sub-letting permission is valid up to 15-02-2020 but at the
time of the inspection of the joint committee on 23-08-2021, it was
observed that the industry was not having further validation of sub-
letting of the plot from Maharashtra Industrial Development
Corporation, Sangli.

Though the COVID Pandemic situation is the fact, it is pertinent to note
that the industry has started its operation and production activity from
25-05-2015 and it is the fact that industry has not applied for obtaining
consent to operate from the Maharashtra Pollution Control Board till
the date of inspection of joint committee carried on 23-08-2021.

I say that pursuant to the complaint filed by Shri. Tousif Bagnikar, the

Board officials have visited and investigated the _complaint on dtd. 09-
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07-2021 and accordingly the non-compliance observed during the
inspection and were brought to the notice of industry vide the office
warning notice issued on dtd. 09-07-2021. However in spite of warning
notice issued to industry, industry has not taken any cognizance of the
same till the date of visit of joint committee. The Appellant has annexed
the said warning notice dated 9/7/2021 at Annexure “A-3” to the
Appeal. I say that in the said warning notice, sufficient time was granted
by the Board to rectify the non-compliances pointed out in the said
notice.

However it is obligatory on the industry to comply with the conditions
of various Environmental enactments and the industry has failed to
comply with the notices. The Appellant in its Reply/Objections to the
Committee Report dated 20/10/2021 admitted the non-compliances
stated in the committee report which were the reflection of the non-
compliances mentioned in the said warning notice dated 09/07/2021
and also admitted to working on the same. According to the Appellant,
resin is used as a raw material for the Production of Fiber Glass
Reinforced Plastic Products and Fiber Glass Reinforced Plastic
Products including production of Resin. However industry has obtained

consent to establish only for production of Fiber Glass Reinforced
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7.

8-11.

12:

I3

14.

Plastic Products and not for production of unsaturated polyester resin.
However as per the modified direction published by Central Pollution
Control Board vide dtd. 07-03-2016 the production of resin activity also
needs to obtain consent from Maharashtra Pollution Control Board.
Hereto annexed and marked Annexure “C” is the copy of the Modified
Directions issued by the CPCB dated 7/3/2016.

[ say that though the trade effluent from the Appellant industry is NIL,
the Appellant is manufacturing unsaturated polyester Resin by using
Phthalic unhydride and Maleic unhydride since August 2015 without
obtaining consent form the Board. It is the fact that the contaminated
water is found stagnated in the drains/outlet of gutter in the factory
premises because of the leakages and spill off of these unconsented
products contribute to discharge of chemicals into the environment.
These are the self-monitoring reports carried out by industry with
respect to waste water, ambient air quality, noise level and
Environmental Statement.

It is related to Maharashtra Industrial Development Corporation.

The facts are correct..

The Warning Notice was issued on the basis of the visit report dated

9/7/2021 which was undertaken for checking c%olLig&ngs\of consent
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15.

16.

conditions and investigation of the complaint. Vide the said Warning
Notice dated 9/7/2021 which is annexed as Annexure A-3 to the
Appeal, the present Respondents informed the Appellant to submit the
compliances along with clarification which the Appellants failed to
submit till the Closure Directions issued on 27/09/2021. I say that the
Present Respondents have granted sufficient time to the Appellants to
submit their response. It is an obligatory part on the industry to comply
with conditions of consent to establish. However the industry has
started their productions without obtaining consent to operate and
Hon’ble National Green Tribunal has already directed to close down
the unconsented industry, hence on the basis of the aforesaid non-
compliances , closure directions has been issued.

The industry has again applied for consent to establish instead of
consent to operate on 6/10/2021. It is pertinent to note that the industry
has started their production activity since 26-05-2015 without obtaining
Consent to Operate.

The Renewal of sub-letting of plot is under of preview of Maharashtra
Industrial Development Corporation.
I say that the Appellant industry is in operation without obtaining

Consent to operate from the Board since the year 2015, also taking

gl " g ANGH )
B 1APR 2022 [ *| peghos

Exp- !
\(D wﬂ,‘% '
AT v\‘\

129



130

unconsented product like unsaturated polyester Resin and violating the
conditions of Consent to Establish. I say that Hon’ble Tribunal may

pass appropriate directions in the above matter on the basis of the facts

mentioned above.

¢ v
Solemnly affirmed on 6-L5‘t'h day March, 2022.

A Ak m- Pek)
/2 oy \

Identified by for and on behalf of Respondent No.1 & 2.
Qe
(Navana{th atade)

Sub Regional Officer-Sangli.

Sab “Regiohal Officer,
M.P.C. Board, Sangli.

Noted & Roglstered
at Serial Numbers 3 ‘w’)‘fl——

r:L.

Solemn! ; affizmed before me by
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GOVT. . NIDHA
Kaveri A;<pt., Saraswatinagar,
SANGLI-416 416 (M.S.)
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Anvexure K

MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE, KOLHAPUR.

Tel. No. (0231) 2652952, P Udyog Bhavan,
2660448 el Near Collector Office,
Fax No. (0231) 2652952 Zx==  Kolhapur- 416 003.
E-mail: 4 Website:http://mpcb.mah.nic.in

rokolhapur@mpcb.gov.in

No. MPCB/RO/KOP/NGT- 55/2021(WZ)/ E(/ 220))Q0ve] Date: | 8) 01/2022.

To,

M/s. Nix Polymers.

Plot No. L-57 MIDC Kupwad
Tal Miraj, Dist. Sangli.

Sub:  Environmental Compensation as per NGT Order dated 03.12.2021.

Ref: 1. NGT Order Dated 03.12.2021 in the Original application No.
55/2021(WZ)
2. E Mail received from Law Officer, Maharashtra Pollution Control Board,

Mumbai dated 05/01/2022.

R i

Order No. 55/2021 (WZ) has been passed by Honourable NGT dated 03.12.2021.
In the last order passed, NGT has directed to levy Environmental Compensation & penalty to
your unit. Environmental Compensation has been calculated by MPCB.

In view of the above you are directed to deposit the amount of Rs. 1,51,56,250/-
to the Maharashtra Pollution Control Board within 15 days. The details of Account of
Maharashtra Pollution Control Board is as below

Bank Name and address : State Bank Of India. Kolhapur Treasury.
Ashish Chambers, 398/B/E ward, Shahupuri, Kolhapur

Account Number : 11303165287
IFSC Code : SBIN0007249

Failure on your part to comply with this Directions Board will take necessary
steps for recovery of the said amount which please be noted.

This is issued with the approval of competent Authority.

(Ravindra Andhale)
Regional Officer, MPCB Kolhapur.
Copy submitted to
1. Member Secretary, MPCB, Mumbai.
2. Joint Director (WPC), MPCB, Mumbai
3. Law Division, MPCB, Mumbai.

Copy for further follow up : Sub Regional Officer, MPCB, Sangli
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-~ MAHARASHATRA POLLUTION CONTROL

REGIONAL OFFICE,KOLHAPUR

ANNERXURI «
BOARD _|

| l\E’T

R 0231 2652952 12660448 IR Udyog Bhawan Near Collector Office,
i{"_:—.-
Fax 0231-2652952 l : WWW
Email rokolhapur@mpéb.gov.in Kolhapur - 416003
Visit At : httn://mpcb@ov.in = B
Red/S.S.1/66102286 Date: |Y 7/ 08 /2015

 Consent No: MPCB/RO/KOP/SROS/KP-17285-15/ W97 /15[ MXO

Consent to Establish under Section 25 of the Water (Prevention & Gontrol
of Pollution) Act, 1974 & under Section 21 of the Air (Preventlori &
Control of Pollution) Act, 1981 and Authorization / Reneyfal of
Authorization under Rule 5 of the Hazardous Wastes»:gMahagement )
Handling & Transboundry Movement) Rules 2008

[To be referred as Water Act, Air Act and HW (M&H) Rules respectxvely]
CONSENT is hereby granted to

M/s Nix Polymers \\ B
Plot No. L-57, MIDC.Kupwad
Tal.-Walwa, stt —Sangh
located in the area declared -under thé%:‘\d‘usmns of the Water Act, Air act and
Authorization under the provisionskgf, &H) Rules and amendments thereto

" subject ‘to the provisions of the Act\“n the Rules and the Orders that may be

made further and subject to tih olgowmg terms and conditions:

1. The Consent to Estﬁ”‘hshed is granted for a period up to commissioning of
% the unit or S years which ever is earlier.

.ea‘ﬁsorced'Plas Produc i

ﬁ\ = (Without washing activity)
34, CONDI_:I' IONS UNDER WATER ACT:
@A) Thedaﬂy quantity of trade effluent from the factory shall not exceed Nil.
(i1) The daily quantity of sewage effluent from the factory shall not exceed 0.40M3.

(iii) Trade Effluent : N.A.
(iv) Trade Effluent Disposal: N.A.

"(v) Sewage Effluent Treatment: The applicant shall provide comprehensive

treatment system as is warranted with reference to influent quality and operate
and maintain the same continuously so as to achieve the quality of treated
effluent to the following standards.

(1) Suspended Solids Not to exceed 100 mg/l

(2) BOD 3days 270 C. Not to exceed 100 meg/l
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(vi) Sewage Effluent Disposal: The treated domestic effluent shall be soaked in a

soak pit, which shall be got cleaned periodically. Overflow, if any, shall be used
on land for gardening / plantation only.

(vi) Non-Hazardous Solid Wastes:
Sr. No. .= Type Of Waste Quantity .

+ UOM ==
Nil
(viii)Other Conditions: Industry shall monitor effluent quality regularly.

~Treatment ——Disposal =

4., The applicant shall comply with the provisions of the Water (Prevention &

Control of Pollution) Cess Act, 1977 (to be referred as Cess Act) and
amendment Rules, 2003 there under e

The daily water consumption for the following categories is as unde‘r:‘\ fu

(i) Domestic °

_ 050 CMD £y
(i) Industrial Processing g s

0.00 CMD, {2
(iii) Industria] Cooling / Spraying .,. 0.00 CMD:: Q,;.——
(iv) Agriculture / Gardening 0.00 GMD*, #

The applicant shall regularly sub'r-m't to the

. consumption in the prescribed form and
Section 3 of the said Act.

Board “the returns of water
pay the. Cess as specified under
-.",f; ., ,t"t’-' -

2a. 5: -_,~"'," i
.5, CONDITIONS'UNDERAIRACT:- . € %53

@) The applicant shall install a ‘iéqg;‘p;ehensive control system
. consisting of control equipmeptféjég is warranted with reference to
generation of emission §a%m ‘operate and maintain the same
continuously so as to achjé'{é‘@fé' level of pollutants to the following
standards: Ly Y, Ry W .

~ A) Control Equipment: (:i"‘e"j*ﬁaé‘
“Industry shall provide dust coilﬁcig:?fsufﬁdent capacity to control the emissions.

Standards for emis_si"o;g\of Air Pollutants;

1. SPM. Lo Not to exceed 150 mg/Nm3

2: SOz ) . Not to exceed -- Kg/D.
6. Condiﬁon§_fi;ﬁpjé. Set :N.A.
: AR )
@) s ’J,‘hplict shall observe te followi el pattern:-
' , :SriNo: =UOM==
J ;\%‘1 |
c*zsz%
(). " The applicant shall erect the chimney(s) of the following
specifications:- N.A.

SN, Chimney Attached:To

2 D.G. Set (64 KVA)

(i)  The applicant shall provide™ports in the chimney/(s) and facilities such as
ladder, platform etc. for monitoring the air emissions and the same shall be
open for inspection to/and for use of the Board’s Staff. The chimney(s) vents
attached to various sources of emission shall be designated by numbers

. : Page 2 of 4
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i ; such as S.1, S.9 )
? . identification, etc. and these shall be painted/ displayed to facilitate

(v The i ;
) . eo;lrlr(iil;ztry shal! tgkg adequatg measures for control of noise levels from
e i urces within thg premises so as to maintain ambient air quality
ndar 1n respect of noise to less than 75 dB(A) during day time and 70
dB(A) during night time. Day time is reckoned in bet

’ A . ween 6 a.m.
P.m. and night time is reckoned between 10 p.ffimand 6 am. vt

(vi) Other Conditions:

1) The .industry shall not cause any nuisance in surrounding area.
2) The industry shall monitor stack emissions and ambient air quality

Regularly. 3
! {-‘35.,\
7. CONDITIONS UNDER HAZARDOUS WASTE (MANAGEMEN }ik T
T, HANDLING &
TRANSBOUNDRY MOVEMENT) RULES, 2008: . 18

(@) *© The Industry shall handle hazardous wastes as spé‘é:fﬁe:ﬂbeﬁw NA. -

= Type Of Waste Quantity = ==-UOM al===

The Industry shall not generate any typéiof-hazardous waste

@) | Tregltment: - NIL g.: ‘”\:‘-»

1. =~ The authorization is ‘hereby granted tqm‘qu}até a facility for collection,
storage, transport & disposal of hazﬁ:—io{ig waste.

- 2. The industry shall comply with the H&?‘a’zggxfgus Waste (M&H) Rules, 2008.

8. Industry shall comply with following additional conditions:

i. The applicant shall maintain godd, ﬁﬁ*ﬁ \ékgepmg and take adequate measures
for control of pollution from P Eﬂ%ces so as not to cause nuisance to
surrounding area / inhabita \"mi '

ii. The applicant shall bring m%ﬁ 33% of the available open land under green
coverage/ tree plantation, £ %%

iii. Solid waste — The’ non%li'é}ifﬁous solid waste arising in the factory premises,
sweepings, etc., be\gh‘spo§ed of scientifically so as not to cause any nuisance /
pollution. The applicdpt-shall take necessary permissions from civic authorities

a £

for mposdtggumkpg ground.
iv. The app]icagaﬁ*s\lfa-lf provide for an alternate electric power source sufficient to
operate all: * bﬁéﬁtion control facilities installed by he applicant to maintain
* compliafcelgi
a ]ié?‘nt‘%ha]l stop, Teduce or otherwise, control production to abide by terms

vith the terms and conditions of the consent. In the absence, the

& d‘}tﬂ*)ns of this consent regarding pollution levels. :
v’{:e‘ ﬁ}’a,zipplicant shall nol change or alter quantity, quality, the rate of discharge,

?Q?e@perature or the mode of the effluent / emissions or hazardous wastes or

“eontrol equipments provided for without previous written permission of the
Board.

vi. The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous wastes to -
the Board staff at the terminal or designated points and shall pay to the Board
for the services rendered in this behalf.

vii. The applicant shall make an application for renewal of the consent at least 60
days before the date of the expiry-of-the consent. -

viii.The firm shall submit to this office, the 30*h day of September every year, the
Environmental Statement Report for the financial year ending 31% March .in
the prescribed Form-V as pre the provisions of rule 14 of the Environment
(Protection) (Second Amendment) Rules, 1992. '

Page 3 of 4
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ix. As inspection iaook shall be opened and made available to the Board’s officers

during their visit to the applicant. _ _
x. The applicant shall install a separate electric meter showing the consumption-of

energy for operation of domestic and industrial effluent treatment plants and
air pollution control system. A register showing consumption of chemicals used
- for treatment shall be maintained.

Xi. Separate drainage system shall be provided for colléction of*trade and sewage
effluents. Terminal manholes shall be provided at the end of collection system
with arrangement for measuring the flow. No effluent shall be admitted in the
pipes / sewers down- stream of the terminal manholes. No effluent shall find its
way other than in designed and provided collection System.

xil. Neither storm water nor discharge from other premises shall be”*allowed to
mix with.the effluents from the factory.
10. This Board reserves the right to review, amend, suspend, revoke etg—.ﬁua\%nsent
and the same shall be binding on the industry. £ f‘}
11. This consent shall not be construed as exemption<, from “obtaining
necessary NOC/permission from any other Government agencies.
12. ‘The Capital investment of the industry is Rs. 28. 00 Lacs [

(N 2 ‘..'
‘:,P i =

af  Ther

Koo S
~ g: )-*\ .

% _2" (N.H.Shivangi)
g\‘:“ Regional Officer, Kolhapur

N A

To,
M/s. Nix Polymers S }f\,& '*t»f‘
Plot No. L-57, MIDC Kupwads, %"
Tal.-Walwa, Dist.-Sangli. ;;\gg*‘*

2 %\‘g %

o N

Copy submitted to:
1. The Member SecxetaﬁqMPC Board, Mumbai.
2. The Chief AccoxngtsQOé er, MPC Board, Mumbai.
3. The Sub Regloﬁ‘él ®_ﬁﬁcer MPC Board, Sangli
4 Cess ng/ngtlstlcal wing/Air wing/Hazardous Management wing, MPC
: Bo’?’id Mumbai.
ecelved Conis A

'fee of—

003309 04/06/2015 ICICI Bank
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e, S sl gegu [ame @
@ CENTRAL POLLUTION CONTROL BOARD
qudb fﬂﬁiﬁlm "”d a9 WEIAY, WS AEBR)
IHRISTRY OF ENVIRONMENT A FORESTS. O OF 1IN
No.B-29012/ESS(CPA)/2015-16/ March 07, 2016
To
The Chairman

All the State Pollution Control Boards / Pollution Control (_nmmltteus
( List Attached)

SUB: MODIFIED DIRECTIONS UNDER SECTION 18(1)(b) OF THE WATER
(PREVENTION & CONTROL OF POLLUTION) ACT, 1974 and THE AIR
(PREVENTION & CONTROL OF POLLUTION) ACT, 1981 REGARDING
HARMONIZATION OF CLASSIFICATION OF INDUSTRIAL SECTORS
UNDER RED / ORANGE / GREEN /WHITE CATEGORIES.

WHEREAS, under section 16 (2)(b) of the Water (Prevention and Control of
Pollution) Act, 1974 and under Section 16 (2)(c) of the Air (Prevention & Control of
Poliution) Act, 1981, one of the functions of the Central Pollution Control Board (CPCB),
constituted under the Water (Prevention and Control of Pollution) Act, 1974, is to
coordinate activities of the State Pollution Control Boards ( SPCBs) and Pollution Control
Committees (PCCs),; and

WHEREAS, under section 16 (2)(c) of the Water (Prevention and Control of
Pollution) Act, 1974 and under Section 16 (2)(d) of the Air (Prevention & Control of
Pollution) Act, 1981, one of the functions of the CPCB is to provide technical assistance
and guidance to SPCBs and PCCs; and

WHEREAS, it was brought to the notice of CPCB, that different SPCBs /PCCs
were following different criteria for classification of industrial sectors under
Red/Orange/ Green category and that classification was being used by the SPCBs/PCCs
for grant of consents to industries and for Inventorization / surveillance of industrics.

WHEREAS, the issuc regarding classification of industries was deliberated upon
in the 56t Conference of Chairmen & Member Secretarics of CPCB & SPCBs/PCCs held
on August 31, 2010 and a working group comprising of representatives from SPCBs &
CPCB was constituted to prepare a consolidated list of industrial sectors falling under
Red/Orange/Creen category to bring uniformity in classification of industrial sectors
across the country;

afede wa gl s e, faei-110032
‘Parivesh Bhawan', East Arjun Nagar, Deihi - 110032

2o el 43102030, B Fax : 22305793, 22307078, 22307074, 22301932 22304948
g-H™ /e-mail : cpch@ nic.in JLJJ.TZ“-. Websita . www.cpch nic.in



WHEREAS, the report prepared by the Working Group was discussed in the 57t
Conference of Chairmen & Member Secretaries of CPCB& SPCBs/PCCs held in Delhi on
September 15, 2011, wherein some modifications were proposed;

WHEREAS, the final report of the working group was prepared, incorporating the
suggestions/observations made in the 57% Conference of Chairmen and Member
Secretaries of CPCB & SPCBs/PCCs and in exercise of the powers dclegated to the
Chairman, CPCB under Section 18(1)(b) of the Water Act, 1974, following dircctions were
issued for compliance to all SPCBs/PCCs to maintain uniformity in categorization of
industries as red, orange and green as per list finalized by CPCB, which identified 85
types of industrial sectors as ‘Red’, 73 industrial sectors as ‘Orange’ and 86 sectors as
‘Green”:

a). To maintain uniformity in categorization of “industries under Red/
Orange/Green category, the SPCBs /PCCs shall adopt the list as finalized by CPCB based
on the recommendations of that Working Group for grant of Consent, inventorization of
industries under Red, Orange and Green categories and other related activitics.

(b). The SPCBs/PCCs shall revise the list of Red, Orange and Green categorics
of industries operating in their jurisdiction based on the criteria spccified in the final
report of that Working Group and submit the same to CPCB within 90 days in hard copyv
as well as soft copy;

WHEREAS, later-on, it was observed that the process of categorization thus far was
primarily based on the size of the industries and consumption of resources and pollution
due to discharge of emissions and effluents and its likely impact on health was not
considered as primary criteria;

WHEREAS, there have been proposals from the SPCBs / PCCs and industrial
associations for categorization of the industrial sectors in a more pragmatic manner. The
issuc was discussed during the national level conference of the Environment Ministers of
the States, held in New Delhi during April 06-07, 2015 and also during the Conference of
the Chairmen and Member Secretaries of CPCB and SPCBs/PCCs held in New Delhi on
April 08, 2015. Accordingly, a ‘Working Group’ comprising of the Members from Central
Pollution Control Board and State Pollution Control Boards representing the States of
Andhra Pradesh, Punjab, Tamilnadu, West Bengal, Madhya Pradesh and Maharashtra,
was constituted to revisit the criteria of categorization of industries and suggest rationale
based on pollution potential for categorization of industrial sectors and adopting it for
implementation of pollution control plan;

WHEREAS, the Working Group has developed the criteria of categorization of industrial
sectors based on the concept of Pollution Index which is a function of the emissions (air
pollutants), effluents (water pollutants), hazardous wastes generated and consumption of
resources. For this purpose the references are taken from the the Water (Prevention and Control

2/5
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of Pollution ) Cess (Amendment) Act, 2003, Standards so far prescribed for various pollutants
under Environment (Protection) Act , 1986 and Doon Valley Notification, 1989 issued by
MoEFCC. The Pollution Index (PI) of any industrial sector is a number from 0 to 100 and the
increasing value of Pl denotes the increasing degree of pollution load from the industrial sector;

WHEREAS , based on the scries of consultations with SPCBs, different Government / Non-
government Institutions including industries and MoEFCC, the following criteria on ‘Range of
Pollution Index ‘for the purpose of categorization of industrial sectors has been finalized:

o Industrial Sectors having Pollution Index score of 60 and above - Red category

o Industrial Sectors having Pollution Index score of 41 to 59 -Orange category
o Industrial Sectors having Pollution Index score of 21 to 40 -Green category
¢ Industrial Sectors having Pollution Index score incl. & upto 20 -White category

WHEREAS, bascd on the revised criteria, the ‘Final Report on Revised Categorization
of Industrial Sectors under Red/Orange/Green/White’ has been evolved. The
‘Categorization’ is based on the relative pollution potential of the industrial sectors and
grouping of the industrial sectors based on the use of raw materials, manufacturing
process adopted and pollutants likely to be generated;

WHEREAS, based on relative Pollution Index, the number of industries in various
categories are as under :
i.  The Red category of industrial sectors: 60
ii.  The Orange category of industrial sectors: 83
iii.  The Grecen category of industrial sectors: 63 and
iv.  The Newly introduced White category: 36

WHEREAS, there shall be no necessity of obtaining the Consent to Operate” for White
category of industrics and an intimation to concerned SPCB / PCC shall suffice;

WHEREAS, the purpose of categorization is to ensure that the industry is
established in a manner consistent with the environmental objectives and to prompt
industrial sectors to adopt cleaner technologies, ultimately resulting in gencration of no
or minimum pollutants.

WHEREAS the new categorization system shall also facilitate in self-assessment
by industries;

Now, therefore, in exercise of the powers delegated to the Chairman, CI’CB under
Section 18(1)(b) of the Water (Prevention & Control of Pollution) Act, 1974 and Section
18(1)(b) of the Air ( Prevention & Control of Pollution), Act, 1981 the carlier Directions
issued in June 2012 in the context of categorisation of industries as Red, Orange & Green
are withdrawn with immediate effect and following ‘Directions’ are hereby issued for
compliance by all SPCBs and PCCs :

138



. That the SPCBs and PCCs shall adopt the Revised Criteria of categorization
of industrial sectors as detailed in table nos. F1, 2, F3 and F4 and Revised
Lists of Red, Orange, Green and White categorics of industrial sectors,
presented at table no. G2, G3, G4 and G5 respectively, in the ‘Final Report’
as attached herewith immediately.

. That all pending applications for consideration of ‘Consent to Establish’
and ‘Consent to Operate’ and future such applications shall be processed as
per revised criteria.

. That the SPCBs and PCCs will provide the list of industries identified in
each category existing in the Statc which have been considered for grant of
consents. SPCBs/PCCs will forward the list of such industries before
31.05.2016 and the same will be uploaded on the websites of respective
SPCB/PCC.

. That the ‘Revised Lists of Red, Orange, Green and White category of
industrial sectors’ shall be used by the SPCBs and PCCs for Consent
Management and inventorization of industries under Red, Orange ,Green
and White categories. Siting of industries shall be only in conforming areas.
SPCBs / PCCs shall evolve sector specific plans for control of pollution and
industrial surveillance for verifying compliance.

. That the SPCBs and PCCs shall revise /preparc the inventory of Red,
Orange, Green and White categories of industrics operating in their
jurisdiction based on the revised criteria specified in the Final Report and
submit the same to CPCB within 90 days i.e., before 30.05.2016 in hard copy
as well as soft copy.

. That the listed category of industries or those identified later-on under
different categories shall not be linked to sanction of loan /finance or bank
proceedings.

. That any further addition of any new or left-over industrial sector and their
categorization which is not listed in the revised list of Red, Orange, Green
and White industrial sectors, shall be done at the level of concerned SPCB
/PCC following revised criteria & guidelines as detailed in the attached
document and no concurrence of CPCB shall normally be required. [t is
further clarified that while categorizing the industries, fractional numbers
shall be rounded off to nearest integer.

4/5
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The SPCBs/PCCs shall acknowledge the receipt of directions and submit the
‘Action Taken Report’ in compliance with these directions to CPCB before

15.04.2016.
(Arun eht
Chatfman
Copy to: 7 I 7 I( fo
1. The Chief Secretary of all the States and UTs

w

The Secretary ,

Ministry of Micro, Small and Medium Entrepreneurs
Udyog Bhawan, Rafi Marg, New Delhi - 110 011

The Secretary ,

Ministry of Heavy Industries

Udyog Bhawan, Rafi Marg, New Delhi - 110 011

The Secretary,

Ministry of New and Renewable Energy

Block-14, CGO Complex,

Lodhi Road,New Delhi-110 003,

The Advisor(CP Division)

Ministry of Environment Forests and Climate Change
Indira Paryavaran Bhawan

Jor Bagh Road, New Delhi - 110 003 o

All Zonal Offices of CPCB -  /

(A.B. Akolxar) 5.4 ./¢
Member Sccretary '
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Executive Summary

Categorization of Industrial Sectors under Red, Orange, Green and White Category

The Ministry of Environment, Forest and Climate Change (MoEFCC) had brought out
notifications in 1989, with the purpose of prohibition/ restriction of operations of certain industries to
protect ecologically sensitive Doon Valley. The notification introduced the concept of categorization
of industries as ” Red”, “Orange “and “Green” with the purpose of facilitating decisions related to
location of these industries. Subsequently, the application of this concept was extended in other parts
of the country not only for the purpose of location of industries, but also for the purpose of Consent
management and formulation of norms related to surveillance / inspection of industries.

The concept of categorization of industries continued to evolve and as different State Pollution
Control Boards interpreted it differently, a need arose to bring about necessary uniformity in its
application across the country. In order to harmonize the ‘Criteria of categorization’, Directions were
issued by CPCB under Section 18(1)(b) of the Water ( Prevention & Control of Pollution) , Act, 1974 to
all SPCBs/PCCs to maintain uniformity in categorization of industries as red, green and orange as
per list finalized by CPCB, which identified 85 types of industrial sectors as ‘Red’, 73 industrial
sectors as ‘Orange’ and 86 sectors as ‘Green’.

The process of categorization thus far was primarily based on the size of the industries and
consumption of resources. The pollution due to discharge of emissions & effluents and its likely
impact on health was not considered as primary criteria. There was demand from the SPCBs / PCCs
and industrial associations for categorization of the industrial sectors in a more transparent manner.
Accordingly, the issue was discussed thoroughly during the national level conference of the
Environment Ministers of the States, held in New Delhi during April 06-07, 2015 and a ‘Working
Group’ comprising of the members from CPCB, APPCB, TNPCB, WBPCB, PPCB, MPPCB and
Maharashtra PCB is constituted to revisit the criteria of categorization of industries and recommend
measures for making the system transparent and rational.

The Working Group has developed the criteria of categorization of industrial sectors based on the
Pollution Index which is a function of the emissions (air pollutants), effluents (water pollutants),
hazardous wastes generated and consumption of resources. For this purpose the references are taken
from the the Water (Prevention and Control of Pollution ) Cess (Amendment) Act, 2003, Standards
so far prescribed for various pollutants under Environment (Protection) Act, 1986 and Doon Valley
Notification, 1989 issued by MoEFCC. The Pollution Index PI of any industrial sector is a number
from 0 to 100 and the increasing value of PI denotes the increasing degree of pollution load from the
industrial sector. Based on the series of brain storming sessions among CPCB, SPCBs and MoEFCC,,
the following criteria on ‘Range of Pollution Index ‘for the purpose of categorization of industrial
sectors is finalized.
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o Industrial Sectors having Pollution Index score of 60 and above - Red category

o Industrial Sectors having Pollution Index score of 41 to 59 -Orange category
o Industrial Sectors having Pollution Index score of 21 to 40 -Green category
o Industrial Sectors having Pollution Index score incl.&upto 20 -White category

The newly introduced White category of industries pertains to those industrial sectors which are
practically non-polluting such as Biscuit trays etc. from rolled PVC sheet (using automatic vacuum
forming machines), Cotton and woolen hosiers making (Dry process only without any
dying/washing operation), Electric lamp (bulb) and CFL manufacturing by assembling only,
Scientific and mathematical instrument manufacturing, Solar power generation through photovoltaic
cell, wind power and mini hydel power (less than 25 MW).

The salient features of the ‘Re-categorization’ Exercise are as follows:

» Due importance has been given to relative pollution potential of the industrial sectors

based on scientific criteria . Further, wherever possible, splitting of the industrial sectors is

also considered based on the use of raw materials, manufacturing process adopted and in-

turn pollutants expected to be generated.

The Red category of industrial sectors would be 60.

The Orange category of industrial sectors would be 83.

The Green category of industrial sectors would be 63.

Newly introduced White category contains 36 industrial sectors which are practically non-

polluting.

There shall be no necessity of obtaining the Consent to Operate” for White category of

industries. An intimation to concerned SPCB / PCC shall suffice.

» No Red category of industries shall normally be permitted in the ecologically fragile area
/ protected area.

VVVY

v

The purpose of categorization is to ensure that the industry is established in a manner which
is consistent with the environmental objectives. The new criteria will prompt industrial sectors
willing to adopt cleaner technologies, ultimately resulting in generation of fewer pollutants. Another
feature of the new categorization system lies in facilitating self-assessment by industries as the
subjectivity of earlier assessment has been eliminated. This ‘Re-categorization’ is a part of the efforts,
policies and objective of present government to create a clean & transparent working environment in
the country and promote the Ease of Doing Business.

Other similar efforts include installation of Continuous Online Emissions/ Effluent
Monitoring Systems in the polluting industries, Revisiting of the CEPI (Comprehensive
Environment Pollution Index) concept for assessment of polluted industrial clusters, Revision of
existing industrial Emission/Effluent discharge standards, initiation of special drive on pollution
control activities in Ganga River basin and many more in coming future.
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Revised Criteria of Categorization of Industries

“Securing industrial pollution control in accordance with the Water (Prevention & Control
of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 by linking with
categorization of industries, consent management and vigilance - ‘In context of Red, Orange,

Green and White categories of industries”

A: Genesis of Categorization:

e The Ministry of Environment, Forest and Climate Change (MoEFCC) had
brought out notifications, which inter-alia refers to Prohibition/ Restriction on
operation of industries to protect ecologically sensitive areas or areas of specific
importance. This has for the first time brought the concept of categorization of
industries to” Red”, “Orange “and “Green” and restrict their operation in
certain areas of importance. Therefore, it is at-once interpreted that Red,
Orange and Green categorization is linked with location specific needs.

e The notification of MoEF was first brought on 2nd February,1989 in case of
“Restriction on location of industries, mining operations and other
developmental activities in Doon Valley in “Uttarakhand” and thereafter
another notification on 24th February 1999 regarding restriction on the setting
up of industries in Dahanu Taluka in Maharashtra. The categorization had
been made mainly on the basis of size of the industries, man power and
consumption of resources.

e However, in other parts of the country, there have been variations in context to
the classification of industries under Red, Orange and Green categories. SPCBs
/ PCCs were following their own criteria in different States thereby creating
confusion.

e In order to harmonize the ‘Criteria of categorization’, a ‘Working Group’ was
formed as per resolution passed during the 57th Conference of the Chairmen &
Member Secretaries of CPCB and SPCBs. Based on the recommendations of the
Working Group, Directions dated 4/6/2012 under Section 18(1)(b) of the Water

4
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( Prevention & Control of Pollution) , Act, 1974 were issued to all SPCBs/PCCs
with the effects to maintain uniformity in categorization of industries as red,
green and orange as per list finalized by the Working Group. This indicative
list included 85 types of industrial sectors as ‘Red’, 73 industrial sectors as
‘Orange’ and 86 sectors as ‘Green’. However, these identified categories have

not been assigned with scores as per existing criteria/ or any new criteria

B: Categorization criteria used by SPCBs/PCCs:

SPCBs and PCCs use the criteria of Red, Orange and Green categories for consent
management and vigilance purposes for carrying out inspections to verify compliance
to the stipulated standards. However the above categorization do not emphasize on
sector-specific plan for control of pollution in accordance with priority based on

pollution index.
C: Gap in the process:

1. The categorization has been made mainly on the basis of size of the
industries and consumption of resources. The pollution due to discharge of
emissions & effluents and its impact on health was not considered as
primary criteria.

2. Categorization was on random basis, no scoring system was adopted.

D: Resolutions made during National Level Conferences

The issue was discussed thoroughly during the following national level conferences held in
New Delhi:

e Conference of the Environment Ministers of Central Government and State
Governments during April 06-07, 2015

e 59th Conference of Chairmen & Member Secretaries of Pollution Control Boards /
Pollution Control Committees held on April 08, 2015

Accordingly following resolutions were made during the Conferences:

5
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1. A ‘Working Group” comprising of the members from CPCB, APPCB, TNPCB, WBPCB,
PPCB, MPPCB and Maharashtra PCB is constituted.

2. This WG shall revisit the categorization of industries that is based on pollution index criteria &
environmental issues such as generation of emission, effluent and hazardous wastes.

3.  The categorization will be done on the basis of composite score (0-100 marks) of Pollution
Index given in accordance with the following weightage.

Air Pollution Score based on parameters namely PM, CO, NOx, SOx, 40 Marks
HMs , Benzene, Ammonia and other toxic parameters relevant to the
industry. ,
Water Pollution Score based on parameters namely pH, TSS, NHs-N, | 40 Marks
BOD, Phenol and other toxic pollutants relevant to the industry.
Hazardous wastes ( land fillable, incinerable, recyclable) as generated | 20 Marks
by the industry.
Note :
e Parameters to be decided on the basis of the nature of the wastes generating from
the industrial sector.
o Industries having only either water pollution or air pollution, the score will be
normalized wrt 100.

4. Based on the score of the Pollution Index, following categorization be made :
o  Type of industries, if scores 60 and above be categorized as Red
o  Type of industries, if scores from 30 to 59 be categorized as Orange
o  Type of industries, if scores from 15 to 29 be categorized as Green

o Type of industries, if less than 15 be categorized as White or non-polluting industry.
5. SPCBs/PCCs may issue consent to the industries

- Red category of industries for 5 years.
- Orange category of industries for 10 years.
- Green category of industries for 15 years.
- No necessity of consent for non-polluting industries.
6. No red categories of industries will be permitted to establish in eco-sensitive areas and

protected areas.

E: Follow-up Actions made on the Resolutions :-

e Accordingly, a Committee comprising the Chairmen of CPCB, APPCB, TNPCB,
MPPCB, MPCB, PPCB, WBPCB and MS, CPCB was constituted vide CPCB OM dated
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23.04.2015 to review & classify industrial sectors into different categories based on

criteria of respective pollution potential.

* The categorization is made on the basis of following:
o Quality of emissions (air pollutants) generated
o Quality of effluents ( water pollutants) generated
o Types of hazardous wastes generated

o Consumption of resources

* Reference is taken from the following :
o The Water (Prevention and Control of Pollution ) Cess Act, 1977
o Standards so far prescribed for various pollutants under the Environment
(Protection) Act, 1986
o Doon Valley Notification, 1989 issued by MoEF.

F : Scoring Methodology :

The details on the scoring methodology in respect of the aforesaid 3 components is
presented in the following tables F-1 to F4 .



Table F-1 : Water Pollution Scoring Methodology
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SI. No.

Activity / Types of Discharges

Score

Part A : Score W1 : Score based on types of expected criteria water-pollutants present in
processes waste waters. Maximum of the following seven categories is to be taken.

industrial

w11

Waste-water which is polluted and the pollutants are -

* not easily biodegradable ( very high strength waste waters having
BOD > 5000 mg/1); or

e toxic; or

* both toxic and not easily biodegradable.
(Presence of criteria water pollutants having prescribed standard

limits up-to 10 mg/1 or having BOD > 5000 mg/1). For details
appendix 1 may be referred)

30

W12

Non-toxic high strength polluted waste-water having BOD in the range of
1000-5000 mg/1 and the pollutants are biodegradable.

(Presence of criteria water pollutants having prescribed standard
limits from 11 mg/1 to 250 mg/1 and having BOD strength in the
range of 1000-5000 mg/1) . For details appendix 1 may be referred)

25

W13

Non toxic- polluted waste-water having BOD below 1000 mg/1 and the
pollutants are easily biodegradable.

(Presence of criteria water pollutants having prescribed standard limits
from 11mg/1 to 250 mg/1 and having BOD strength below 1000 mg/1).
For details appendix 1 may be referred)

20

W14

Waste-water generated from the chemical processes and which is polluted
due to presence of high TDS ( total dissolved solids) of inorganic nature.
(Presence of criteria water pollutants having prescribed standard limits
more than 250 mg/1. For details appendix 1 may be referred)

15

W15

Waste-water generated from the physical unit operations / processes and
which is polluted due to presence of TDS (total dissolved solids) of
inorganic nature and of natural origin like fresh-water RO rejects, boiler
blow-downs, brine solution rejects etc.

(Presence of criteria water pollutants having prescribed standard limits
more than 250 mg/1. For details appendix 1 may be referred)

12

W16

Non-toxic polluted waste-water from those units which are:
* Having the overall waste-water generation less than 10 KLD and

e The pollutants are easily bio-degradable having BOD below 200
mg/1 which can be easily treated in a single stage ASP (activated

12

8
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sludge process) based Effluent Treatment Plant.
Note : This is a special category and is applicable to only those units
having over-all liquid waste generation less than 10 KLD with low
strength organic load.

W17 Waste-water from cooling towers and cooling-re-circulation processes 10
Part B : Score W2 : Score based on huge discharges of any kind (Penalty Clause)
W2 Industry having overall liquid waste generation of 100 KLD or more |10

including industrial & domestic waste-water.

Overall Water Pollution Score W = W1+W?2




Appendix 1

Water Pollutants covered under Group W11:

v’ Free available Chlorine , Total residual chlorine, Fluoride (as F),

Sulphide (as S), Free Ammonical Nitrogen, Dissolved phosphates (as
P), Free ammonia (as NH3), Nitrate Nitrogen, Mercury (As Hg),
Selenium (as Se), Hexa-valent chromium (as Cr + 6), Lead (as Pb), Tin,
Vanadium (as V), Cadmium (as Cd), Manganese (as Mn), Total
chromium (as Cr), Copper (as Cu), Iron (as Fe), Nickel (as Ni), Zinc (as
Zn), Benzene, Arsenic (as As), Benzo-a-pyrene, Cyanide (as CN),
Phenolic compounds (as CsHsOH) , Adsorbable Organic Halogens
(AOX), Boron and /or

v' BOD strength of waste water > 5000 mg/1

Water Pollutants covered under Group W12:

v Sodium Absorption Ratio (SAR) , Biochemical oxygen demand (3 days

at 27°C), Total Kjeldahl nitrogen (TKN), Ammonical nitrogen (as N),
Suspended solids, Total nitrogen (as N), Chemical oxygen demand, Oils
& grease and

v BOD strength of waste water is in the range of 1000-5000 mg/1

Water Pollutants covered under Group W13:

v' Sodium Absorption Ratio (SAR), Biochemical oxygen demand (3 days at

27°C), Total Kjeldahl nitrogen (TKN), Ammonical nitrogen (as N),
Suspended solids, Total nitrogen (as N), Chemical oxygen demand and

v BOD strength of waste water is below 1000 mg/1

Water Pollutants covered under Group W14 and W15:

Chlorides as Cl, Colour , Total dissolved solids (TDS - Inorganic)

Water Pollutants covered under Group W16

BOD strength of waste water is below 200 mg/l and overall
discharge is less than 10 KLD.

10
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Table F-2 : Air Pollution Score

SL Air ‘Range of Prescribed Standard ’ of criteria pollutants Marks
No. Pollutants
Group
Part1:Score Al = Score based on types of expected criteria Air Pollutants presentin the emissions .
Maximum of the following seven categories is to be taken. For details appendix 2 may be referred.
1 Group A1A Presence of criteria air pollutants having prescribed standard limits up- 30
to 2 mg/Nm3
2 Group A1B Presence of criteria air pollutants having prescribed standard from 3 25
to10 mg/Nm3
3 Group A1C Presence of criteria air pollutants having prescribed standard from 11 to 20
50 mg/Nm3
4 Group A1D Presence of criteria air pollutants having prescribed standard from 51 to 15
250 mg/Nm3
5 Group A1E Presence of criteria air pollutants having prescribed standard from 10
251mg/Nm3 & above.
6 Group A1F * Generation of fugitive emissions of Particulate Matters which are: 10
o Not generated as a result of combustion of any kind of
fossil-fuel.
© Generated due to handling / processing of materials
without involving the use of any kind of chemicals.
o Which can be easily contained /controlled with simple
conventional methods
7 Group A1G * Generation of Odours which are : 10

© Generated due to application of binding gums / cements
/adhesives /enamels

o Which can be easily contained /controlled with simple
conventional methods

Part2: Score A2 = Score based on consumption of fuels and technologies required for air pollution control :

6

Group A2F1

*  All such industries in which the daily consumption of coal/fuel
is more than 24 MT/day and the particular
(Particulate/ gaseous/process) emissions from which can be
controlled only with high level equipments / technology like
ESPs, Bag House Filters, High Efficiency chemical wet
scrubbers etc.

10

Group A2F2

* All such industries in which the daily consumption of coal/fuel
is from 12 MT/day to 24 MT/day and the particular
(Particulate/gaseous/process) emissions from which can be
controlled with suitable proven technology.

Overall Air Pollution Score -A = A1 + A2

11
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Appendix 2

Air pollutants covered under Group A1A:

Cd+Th, Dioxins & Furans, Mercury, Asbestos

Air Pollutants covered under Group A1B:

HF, Nickel+ Vanadium, HBr, Manganese, Lead, H2S, P205 as H3PO4

Air Pollutants covered under Group A1C:

Chlorine, Pesticide compounds, CH3Cl, TOC, Total Fluoride,
Hydrocarbons, NH3, HCL vapour & Mist, H2SO4 Mist, SO2

Air Pollutants covered under Group A1D:

CO, PM, CO, NOx

Air Pollutants covered under Group A1E:
NOx with liquid-fuel, SO2 with liquid-fuel

12



Table F-3: Hazardous Waste Generation Score

SLNo.

Types of Hazardous Waste Generated as per Schedule 1 /
Schedule 2 of Hazardous Waste ( Management, Handling &
Trans-boundary Movement) Rules , 2008 . Maximum of the
following four categories is to be taken

Score

HW1

Land disposable HW which require special care &
treatment for stabilization before disposal.

20

HW2

Incinerable HW

15

HW3

Land disposable HW which doesn’t require treatment &
stabilization before disposal.

High volume low effect wastes such as fly-ash, phspho-
gypsum, red-mud, slags from pyro-metallurgical
operations, mine tailings and ore beneficiation rejects)

10

HW4

Recyclable HW, which are easily recyclable with proven
technologies.

10

13
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Table F4 : Calculation Sheet

Industrial Sector - .............
1. Water Pollution Score (W)
Scores Waste Water Category Value
Score on W1
Score on W2

Water Pollution Score = W1+W?2

2. Air Pollution Score (A)

Scores Air Pollutant Category Value

Score on Al

Score on A2

Air Pollution Score = A1+A2

3. Hazardous Waste Score (HW)

Score HW Category Value

HW

Grand Total = W + A + HW

Note :

1.

Any of the industrial sector having only either air pollution (A) or water pollution
(W) , the score will be normalized to 100 as per the following formula -

Normalized Score = {100 x W (or A)} / 40

Any of the industrial sector having air pollution (A) and water pollution (W) both but
no hazardous waste generation (H) , the joint score of air & water pollution will be
normalized to 100 as per the following formula -

Normalized Score = {100 x (W+A)} / 80

Any of the industrial sector having air pollution (A) & hazardous waste generation
(H) but no water pollution (W), the joint score of air pollution & hazardous waste
generation will be normalized to 100 as per the following formula -

Normalized Score = {100 x (A+H)} / 60

Any of the industrial sector having water pollution (W) and hazardous waste
generation (H) but no air pollution (A), the joint score of water pollution & hazardous
waste generation will be normalized to 100 as per the following formula -

Normalized Score = {100 x (W+H)} / 60

14
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G : Developments :

i.  The existing Red ( 85 sectors) , Orange ( 73 sectors) and Green ( 86 sectors) i.e a total of 244
industrial sectors have been assessed as per the proposed formula by the Working Group. For
this purpose, concerned Engineers / Scientists from the Member SPCBs were also involved &
consulted during May 28-29, 2015.

ii.  After careful examination and consideration of the suggestions of concerned stake-holders the “Draft
Document on Revised Concept of Categorization of Industrial Sectors “ was prepared by the
Committee and circulated to all the SPCBs, PCCs and concerned Ministries for their information &
comments. The * Draft Document * was uploaded on the website of CPCB also for information &
comments of one & all.

iii. The matter was discussed during the 170% Board Meeting also and issues raised by the Board
Members pertaining to some of the industrial sectors were clarified.

iv.  Responses were received from various concerned Ministries, SPCBs, Industrial Associations
including individuals.

v.  Based on the above, final meeting was convened by the Secretary , MoERCC with CPCB and
senior officers of MOEFCC on January 06, 2016 to resolve the issues appropriately and finalize the
‘Re-categorization’. Accordingly , following modifications in the ‘Range of Pollution Index ‘for

the purpose of categorization of industrial sectors were suggested :

»  Industrial Sectors having Pollution Index score of 60 and above - Red category

»  Industrial Sectors having Pollution Index score of 41 to 59 -Orange category
» Industrial Sectors having Pollution Index score of 21 to 40 -Green category
> Industrial Sectors having Pollution Index score inclL& upto 20 -White category

vi.  Based on the final criteria as described in vabove , the final categorization is as follows::

Category of Existing Categorization Proposed (New)
Industrial Sector categorization
Red 85 60
Orange 73 83
Green 86 63
White - 36
Total 244 242

vii.  In the proposed categorization, some of the industrial sectors have been either deleted

due to duplication or merged with similar type of sectors on account of same
15
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characteristics of pollution generation. In a similar way, some of the industrial sectors
are split into more sectors on account of variation in the raw materials /
manufacturing process. As a result final totals of the existing and proposed
categorization are different.

The industrial sector which doesn’t fall under any of the above four categories ( Red,
Orange, Green and White) , decision with regard to its categorization will be taken at
the level of concerned SPCB/PCC by a committee headed by the Member Secretary ,
SPCB/PCC and comprising of two senior cadre Engineers / Scientists of the SPCB /
PCC in accordance with the scoring-criteria specified in this document.

The summary is presented in the following Table G-1 and final lists of Red, Orange,
Green and White categories of industries are presented in Tables G-2, G3,G4and G5
respectively, which are self explanatory.

16
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Table G-1: Final Summary Table Red , Orange, Green and White Categories of Industries (16-01-16)

Sl Original Initial | Addition| Deletion/ Re- Re- Re- Re- Check
No. | Categorization| Nos. by Shifting to | categorization | categorization | categorization | categorization
Splitting | foot-note due to Red to Orange to Green to White
into to vague term
further / Merger /
classes | otherreasons
1
2 3 4 5 6 7 (1+2)=(3
to 7)
1 Red 85 11 7 60 26 3 Nil 96=96
2 Orange 73 Z 3 Nil 51 19 Z 75=75
3 Green 86 Nil 3+2=5 Nil 6 41 34 86=86
Final 244 13 15 60 83 63 36 207
Categorization ! =257
(Red ) (Orange) (Green) (White) (Total
categories
including
in foot-
note)
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Table G-2 : Final List of Red Category of Industrial Sectors
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SI No. [ Orgnl | Industry Sector W1l | w2 | w Al A2 A H W+A+H Revis REMARKS
Sl.No ed
Categ
ory
1. 38 Isolated storage of hazardous R-R As per provisions of Rules, to be kept under Red
chemicals (as per schedule of category espedallyfor safety purposes.
manufacturing,  storage  of
hazardous chemicals rules ,1989
as amended)
2 4 Automobile Manufacturing | 30 | - 30 20 20 10 60 R-R i. Such types of plants are having either one or
(integrated facilities) combinations of polluting activities viz. washing,
metal surface finishing operations, pickling, plating,
electro-plating , phosphating, painting , heat
treatment etc.

ii. Some of such plants may outsource some /all of
the polluting activities. In such cases, after
thorough inspection of such units by concerned
SPCB, re-categorization of the industry shall be
made accordingly.

38 34 Industries engaged in recycling / | 30 - 30 |20 - 20 |10 60 R-R All the three types of pollutants are expected.
reprocessing/ recovery/reuse of
Hazardous Waste under
schedule iv of HW( M, H& TBM)
rules, 2008 - Items namely -
Spent cleared metal catalyst
containing copper,,
Spent cleared metal catalyst
containing zinc,,
4. 44 Manufacturing of lubricating oils | 20 - 20 |20 - 20 |20 60 R-R Generates all sorts of pollution.
,grease and petroleum based
products
S. 66 E DG Set of capacity >5 MVA - - - 20 5 25 |- 62.5 R-R i.  Mainlyairpolluting.

ii.. DG sets consume the diesel @ 0.21
litres/hr/KVA at full load.

iii. Average running is taken @ 12 hrs / day
although many of the DG sets run for more
than this period.

6. 31 Industrial ~ carbon including [ 10 - - 20 5 25 10 62.5 R-R Mainly air polluting. Air polluton score is

electrodes and graphite blocks,
activated carbon, carbon black

nomalized to 100.
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39

Lead acid battery
manufacturing(excluding
assembling and charging of lead-
acid battery in micro scale)

10

10

25

25

10

62.5

ii.

ii.

Mainly air polluting. Air pollution
scores are normalized to 100.

Lead Acid Battery manufacturing
consists of various stages which
broadly involve (after producing or
receiving lead oxide): Paste Mixing ,
Grid Casting , Grid Pasting & Curing ,
Hydro-setting, parting & enveloping ,
Stacking, grouping &  inter-cell
welding , Formation.

Exposure of workmen to lead during
all or any of the processes outlined
above exceeds the prescribed
standards if appropriate equipment in
this respect is not installed at any
Battery Manufacturing Unit.

All of the above processes, some more
than others, involve release of lead
particles or fumes into the
environment. Pollution from the above
processes can be grouped into two
possible types, viz: (a) Lead Oxide
becomes airborne and there is
Particulate Pollution (b) Fumes are
generated and there is Gaseous
Pollution

62

Phosphate rock processing plant

30

30

20

20

62.5

The separation of phosphate rock from
impurities and non-phosphate materials for use
in  fertilizer manufacture consists  of
benefidation, drying or caldning at some
operations, and grinding. Phosphate rock from
the mines is first sent to benefidation units to
separate sand and day and to remowe
impurities. Steps used in benefidation depend
on the type of rock.

The water & airpollution scores are normalized
to 100.
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9. 66 Power generation plant [except [ 10 - 10 15 10 25 62.5 R-R 1. Mainly air polluting. It uses a mixture of biomass
Wind and Solar renewable (agro based) and wal ( < 10 %) as a fuel. Almost,
power plants of all capacities and round the yearoperation. 2 .In case of DG sets
Mini Hydel power plant of of 5 MVA & more and emissions of SO2 will take
capacity <25MW] place due to use of liquid fuel. Air pollution score

will be =20 + 10 = 30, Normalized score will be 75.
3. In case of 'Waste to Energy Plants' , water will
be used for cooling and air score will be - 30+10 =
40.

10. 34 Industries engaged in recycling / | 30 - 30 |25 - 25 10 65 R-R All the three types of pollutants are expected.
reprocessing/ recovery/reuse of
Hazardous Waste under
schedule iv of HW( M, H& TBM)
rules, 2008 - Items namely -

Spent catalyst containing nickel,
cadmium, Zinc, copper, arsenic,
vanadium and cobalt,

'l 67 Processes involving chlorinated | 30 | - 30 |20 - 20 15 65 R-R Chlorinated hydrocarbons are wused in the
hydrocarbons manufacture of insectid des, pestiddes and organo

chloro pestiddes. Effluents & emissions are toxicin
nature.

12 74 Sugar (excluding Khandsari) 20 10 30 15 10 25 10 65 R-R i. This industrial sector is the one among the ‘17

categories of Highly Polluting Industries’.
ii. Sugar mills generate all sorts of pollution
problems.

A3 22 Fibre glass production and | - - - 20 - 20 20 67 R-R i. The use of styrene in most methods of
processing (excluding moulding) fiberglass production causes hazardous air

pollution that is hamful to breathe at
excessive levels.

ii. It is mainly air polluting & HW generating
industry. The air pollution & HW scores are
nomalized to 100.

iii. In case of lead containing glass, the score of
Al will be 25 and final normalized score will
be 75and shall be categorized as Red.

14. 23 Fire crackers manufacturing and | - - - 20 - 20 | 20 67 R-R i.  This is the normalized score based on air

bulk storage facilities

pollution & HW generation.

ii. Various hazardous chemicls are used in
the manufacturing process.

iii. These chemicals are namely Potassium
Nitrate , Potassium per-chlorate, Barium
Nitrate, Aluminium compounds, Copper
Chloride etc.
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iv. These chemicals are highly hazardous and
cause serious diseases among the
workers. espedally ability of blood to
carry oxygen leading to headaches,

methemogl obinemia and  kidney
problems , skin problems, thyroid metal
fume etc.
15. 34 Industries engaged in recycling /| - - - 30 0 30 10 67 R-R Mainly air polluting and hazardous waste
reprocessing/ recovery/reuse of generating. Air & HW pollution scores are
Hazardous Waste under jointly normalized to 100.
scheduleiv of HW( M, H& TBM)
rules, 2008 - Items namely -
Dismantlers Recycling Plants --
Components of waste electrical
and electronic assembles
comprising accumulators and
other batteries included on list
A, mercury-switches, activated
glass cullets from cathode-ray
tubes and other activated glass
and PCB-capacitors, or any other
component contaminated with
Schedule 2 constituents (e.g.
cadmium, mercury, lead,
polychlorinated biphenyl) to an
extent that they exhibit hazard
characteristics indicated in part
C of this Schedule.
16. 47 Milk processes and dairy | 20 10 (30 |20 5 25 - 68.75 R-R i. Water as well as air polluting due to use of
products(integrated project) boilers.
ii. Water & air pollution scores are normalized
to 100.
17. 63 Phosphorous and its compounds | 30 - 30 25 - 25 - 68.75 R-R Water pollution & air pollution containing
compounds of phosphorous are expe cted
18. 61 Pulp & Paper ( waste paper based | 20 10 30 15 10 25 0 68.75 R-R Mainly water &air polluting . Water & air pollution
without bleaching process to scores are normalized to 100.
manufacture Kraft paper)
19. 13 Coke making , liquefaction, coal | 30 - 30 20 - 20 20 70 R-R Itis a kind of petrochemical industry.

tar distillation or fuel gas making
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20.

41

Manufacturing of explosives,
detonators, fuses including
management and  handling
activities

30

30

20

20

20

70

i Explosives manufacture and use
contribute some measure of hazardous
waste to the environment.

ii. Nitroglycerin produces seweral toxic
byproducts such as acids, caustics, and
oils contaminated with heaw metals.
These must be disposed of properly by
neutralization or stabilization and
transported to a hazardous waste
landfill.

iii. The use of explosives creates larmge
amounts of dust and particulate from the
explosion, and, in some cases, releases
asbestos, lead, and other hazardous
matenals into the atmosphere.

21.

45

Manufacturing of
varnishes,

intermediate
blending/mixing)

paints
pigments and
(excluding

30

30

25

25

15

70

The process may cause considerable emissions
of volatile organic compounds (VOC). VOC
contribute to the creation of ozone in the
lower layers of the atmosphere (photochemicl
airpollution) and can presentdanger to health.
Dustand odour mayalso be a problem.

iii. Washing of vessels will contibute waste-

waters.

iv.  Lamge quantityof HWs are also produced.

22.

56

Organic Chemicals

manufacturing

30

30

20

50

20

70

Such types of industrial sectors generate all sorts of
pollution.

23.

Airports and Commercial Air
Strips

20

10

30

10

75

. The Airports are generating mainly the waste-

waters.

. This is the water pollution normalized score for

aimports having discharge more than 100 KLD.

iii. The aimports /strips having discharge less than 100

KLD will have score of 50 and hence orange
category.

iv. If the score is normalized wrt water + HW both,

then all the aimports will come under Orange
category (score - 58.33).

24,

Asbestos and asbestos based
industries

30

30

10

75

This is mainly air polluting industry.

Final score is based on air pollution score only.
Asbestos is cardnogenic and banned in many
countries.

25.

Basic chemicals and electro
chemicals and its derivatives

30

30

10

75

R-R

. Standards prescribed for Inorganic Chemicals are

adopted.

including manufacturing of acid ii. It is mainly water polluting industry having
effluents which are toxc and not easily
biodegradable.
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iii. Water pollution score normalized to 100 is
undertaken.

iv. The earlier Red category industrial sector
namely “Hydrocyanic acid and its derivatives
“ is also merged under this industrial sector.

26. 7 Cement - - - 20 10 30 - 75 R-R This is mainly air polluting industry & hence
nomalized air pollutionscore.
27. 9 Chlorates, per-chlorates & | 30 E 30 - - - - 75 R-R i. It is mainly water polluting industry having
peroxides effluents which are toxic and not easily
biodegradable.
ii. Water pollution score normalized to 100 is
undertaken.
28. 10 Chlorine, fluorine, bromine, | 30 - 30 - - - B 75 R-R i. It is mainly water polluting industry having
iodine and their compounds effluents which are toxic and not easily
biodegradable.
ii. Water pollution score normalized to 100 is
undertaken.
29, 16 Dyes and Dye- Intermediates 30 - 30 20 5 25 20 75 R-R i. This industrial sector is the one among the ‘17
categories of Highly Polluting Industries’.

ii. Such types of industrial sectors generate all sorts
of pollution.

30. 26 Health-care Establishment ( as [ 20 10 30 - - - - 75 R-R i. Mainly water polluting.
defined in BMW Rules) ii. The water pollution score is normalized to 100 &
valid for Hospitals having total waste-water

generation > 100 KLD.

iii. The hospitals with indnerator will be ategorized
as Red irrespective of the quantity of the waste-
water generation.

iv. The hospitals having total waste-water
generation less than 100 KLD and without
indnerator, the nomalized water pollution score
will be 50 and will be categorized as Orange
category.

I 29 Hotels having overall waste- | 20 10 30 15 - 15 - 75 R-R i. Mainly water polluting. Small boiler may be
water generation @ 100 KLD and installed.

more.

ii. The water pollution score is normalized to 100 &
valid for Hotels having waste-water generation >
100 KLD.

iii. The hotels having more than 20 rmoms and
waste-water generation less than 100 KLD and
having a wal / oil fired boiler , the pollution
score will be 35/40 & are categorized as Orange.

iv. The hotels having more than 20 rooms and
waste-water generation less than 10 KLD and
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having no-boiler & no hazardous waste
generation, the pollution score will be 20 & are
categorized as Green.

32.

34

Industries engaged in recycling /
reprocessing/ recovery/reuse of
Hazardous Waste under schedule iv
of HW( M, H& TBM) rules, 2008 -
Items namely -
Lead add battery plates and other
lead scrap/ashes/residues not
covered under Batteries
(Management and Handling) Rules,
2001. [ * Battery scrap, namely:
Lead battery plates covered by ISRI,
Code word “Rails” Battery lugs
covered by ISRI, Code word “Rakes”.
Scrap drained/dry while intact, lead
batteries covered by ISRI, Code
word “rains”.

30

30

25

25

20

75

All the three types of pollutants are generated.

33.

34

Industries engaged in recycling /
reprocessing/ recovery/reuse of
Hazardous Waste under schedule iv
of HW( M, H& TBM) rules, 2008 -
Items namely -
Integrated Recycling Plants -
Components of waste electrical and
electronic assembles comprising
acaumulators and other batteries
induded on list A, merary-
switches, activated glass aullets
from cathode-ray tubes and other
activated glass and PCB-aapaditors,
or any other component
contaminated with Schedule 2
constituents (e.g. admium,
mercury, lead, polychlorinated
biphenyl) to an extent that they
exhibit hazard characteristics
indicated in part Cof this Schedule.

30

30

25

25

20

75

All the three types of pollutants are expected.

34.

43

Manufacturing of glue and
gelatin

30

10

40

20

20

75

Highly water polluting & obnoxious air polluting.

35,

49

Mining and ore beneficiation

30

10

40

15

20

75

Both air and water polluting. Score is normalized
withair &waterpollution.
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36. 52 Nuclear power plant 10 - 10 30 - 30 15 75 R-R B Mainly air polluting due to indnerator.
Others - cooling water.
ii. Airpollution score is normalized to 100.
37. 58 Pesticides (technical) (excluding | 30 - 30 25 - 25 20 75 R-R i. This industrial sector is the one among the ‘17
formulation) categories of Highly Polluting Industries’.
ii. Such types of industrial sectors generate all sorts
of pollution.
38. 64 Photographic film and its |30 |- 30 - - - - 75 R-R i. Silver salts and other chemicls are used in
chemicals preparation. Slight quantity of effluents is
generated.
ii. Water pollution scores are normalized to 100.
39, 68 Railway locomotive work | 20 10 30 - - - 10 75 R-R i. Mainly water polluting industry . Water is used
shop/Integrated road transport in the washing of locomotives, road transport
workshop/Authorized  service vehides during senidng.
centers ii. This score is valid for those Centers having
discharge more than 100 KLD.
iii. Service Centers having waste-water generation
< 100 KLD, the normalized score will be =(
100*20)/40= 50.
40. 84 Yarn / Textile processing | 30 10 40 15 - 15 20 75 R-R In this sectorall sorts of pollutionare generated.
involving any effluent/emission
generating processes including
bleaching, dyeing, printing and
colouring
41. 8 Chlor Alkali 30 10 40 20 10 30 10 80 R-R i. This industrial sector is the one among the ‘17
categories of Highly Polluting Industries’.
ii. Chlor-alkali units are having different section like
NaOH, Cl2, SBP etc which are having toxic
effluents. Additionally , fuel consumption is also on
higher-side.
42 70 Ship Breaking Industries 30 - 30 |30 - 30 |20 80 R-R i The ship-breaking industry creates

numerous hazards for the coastal and
marine environment.

Ship-breaking releases a large number of
dangerous pollutants, induding toxic
waste, oil, poly-chlorinated biphenyls, and
heavy metals, into the waters and sea bed.
While most of the oil is removed before a
ship is scrapped, sand used to mop up the
remaining oil is thrown into the sea. High
concentrations of oil and grease are then
found in the coastal waters, choking marine
life.
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V. Solid waste strewn on the shore, 45 tonnes
on any given day according to a study by
the Central Pollution Control Board, also
finds its way into the sea.

V. Adding to the stress on coastal waters, the
organic load from the thousands of
workers living in cramped conditions with
litle or no sanitary facilities results in
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unacceptably highlevels of BOD.

43, 53 Oil and gas extraction including | 30 - 30 - - - 20 83 R-R 5 Mainly water polluting & hazardous waste
CBM (offshore & on-shore generating.
extraction through drilling wells) ii.. The water pollution & HW generation scores

are normalized to 100.

44, 36 Industry or process involving | 30 - 30 - - - 20 83 R-R Mainly water polluting & toxic hazardous waste
metal surface treatment or generatingindustry. Scores are normalized to 100.
process such as pickling/
electroplating/paint stripping/
heat treatment using cyanide
bath/ phosphating or finishing
and anodizing / enamellings/

_galvanizing
45. 80 Tanneries 30 - 30 - - - 20 83 R-R Mainly water polluting & hazardous waste
generatingindustry. Scores are normalized to 100.

46. 65 Ports and harbour, jetties and | 30 10 40 15 10 25 20 85 R-R This category contain all sorts of pollution.
dredging operations

47. 77 Synthetic fibers induding rayon | 30 [ 10 |40 |25 10 35 10 85 R-R This sector generates all sorts of pollution problems.
Jyre cord, polyester filament
yarn

48, 81 Thermal Power Plants 30 10 40 20 10 30 15 85 R-R i. This industrial sector is the one among the ‘17

categories of Highly Polluting Industries’.
ii. TPP generate all sorts of pollution problems.

49. 71 Slaughter  house (as per | 25 10 35 - - - B 87.5 R-R Mainly water polluting and obnoxous odour
notification S.0.270(E)dated generating industry. The water pollution score is
26.03.2001)and meat processing nomalized to 100
industries, bone mill, processing
of animal horn, hoofs and other
body parts

50. 2 Aluminium Smelter 30 10 40 20 10 30 20 90 R-R i. This industrial sector is the one among the ‘17

categories of Highly Polluting Industries’.
ii. This sectoris generating all sorts of pollution i.e.
air,waterand HW.

51, 12 Copper Smelter 30 10 | 40 20 10 30 20 90 R-R i. This industrial sector is the one among the 17

categories of Highly Polluting Industries’.
ii. Integrated Copper Smelters contain all sorts of
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pollution.

52. 20 Fertilizer  (basic) (excluding [ 30 10 40 20 10 30 20 90 R-R i. This industrial sectoris the one among the ‘17

formulation) categories of Highly Polluting Industries’.
ii. Generates all sorts of pollution.

53. 37 Iron &  Steel (involving | 30 10 |40 |20 10 30 |20 90 R-R i. This industrial sector is the one among the ‘17
processing from ore/ integrated categories of Highly Polluting Industries’.
steel plants) and or Sponge Iron ii. Such types of industrial sectors generate all sorts
units of pollution.

54. 61 Pulp & Paper ( waste paper based | 25 10 35 25 10 35 20 90 R-R Waste paper based Pulp & Paper mills with
units with bleaching process to blea ching process generate all sorts of pollution.
manufacture writing & printing
paper)

S5. 85 Zinc Smelter 30 10 40 20 10 30 20 90 R-R i. This industrial sector is the one among the ‘17

categories of Highly Polluting Industries”.
ii. Integrated Zinc smelter generates all sorts of
pollution problems.

56. 55 Oil Refinery (mineral Oil or | 30 10 | 40 25 10 35 20 95 R-R i. This industrial sector is the one among the ‘17
Petro Refineries) categories of Highly Polluting Industries’.

ii. Such types of industrial sectors generate all sorts
of pollution.

57. 59 Petrochemicals Manufacturing ( | 30 10 |40 |25 10 35 20 95 R-R i. This industrial sector is the one among the ‘17
including processing of categories of Highly Polluting Industries’.
Emulsions of oil and water ) ii. Such types of industrial sectors generate all sorts

of pollution.

iii. The eadier red category industrial sector namely
“Processing of Emulsions of Oil & Water “is
merged with this industrial sector.

58. 60 Pharmaceuticals 30 10 40 30 5 35 20 95 R-R i. This industrial sector is the one among the ‘17

categories of Highly Polluting Industries”.
ii. Such types of industrial sectors generate all sorts
of pollution.

59. 61 Pulp & Paper ( Large-Agro + | 30 10 40 25 10 35 20 95 R-R i. This industrial sector is the one among the ‘17
wood) , Small Pulp & categories of Highly Polluting Industries’.

Paper ( agro based-wheat ii. Large /Small Agro based Pulp & Paper mills
straw/rice husk) contribute all sorts of pollution problems.

60. 15 Distillery ( molasses / grain / | 30 10 | 40 - - - - 100 R-R Mainly water polluting industry. Final score is the

yeast based)

nomalized water pollutionscore.
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Note :
i.  Under the column Revised Category, the full forms of the abbreviations are as follows :
a.  R-R means original category was Red and revised category is also Red
b.  R-O means original category was Red and revised category is Orange
¢.  O-O means original category was Orange and revised category is also Orange
d.  O-G means original category was Orange and revised category is Green
e.  O-Wmeans original category was Orange and revised category is White
f G-O means original category was Green and revised category is Orange
8 G-G means original category was Green and revised category is also Green
h.  G-Wmeans original category was Green and revised category is White
i, There are specific remarks in respect of some of the industrial sectors. These sectors are either merged with other relevant sectors or deleted due to duplication. The overall
details are as follows :
sl Original Industry Sector Original Remarks
No. SI No. Category
1 14 Common treatment and disposal facilities(CETP, TSDF, E- R i. All such facilities are classified as Red but special category projects as these are parts of
waste recycling, CBMWTF, effluent conveyance project, pollution control facilities.
incinerator, solvent/acid recovery plant, MSW sanitary land ii. In case of CETP, the categorization will depend upon the category of member industries
fill site) being served.
2 18 Processing of Emulsions of Oil & Water It is a part of Petrochemical industries. Transferred and merged with the industrial sector
namely ‘Petrochemicals’ at SI. No. 54.
3 27 Heavy engineering including ship building (with investment R Most of the pollution generating processes / operations under this category are similar to
on Plant & Machineries more than Rs 10 crores) the industry category namely “Automobile Manufacturing (integrated facilities)” at SI .
No. 1 and may be referred accordingly.
4 30 Hydrocyanic acid and its dertvatives R Have been merged with the red category industrial sector namely “ Basic chemicals and
electro chemicals and its derivatives including manufacturing of acid “ at SI. No. 24
5 32 Industrial estates/ parks / complexes/ areas/ export processing R The classification will depend upon the category(ies) of the industries operating /
zones/ SEZg/ Biotech parks/ leather complex proposed to be permitted in the area. In this context, guidelines prescribed in EIA
Notification, 2006 shall be followed.
6 33 Industrial inorganic gases namely- R These gases are generally secondary products and produced alongwith other main
a) Chemical gas- Acetylene, hydrogen, chlorine, fluorine, products. To be classified as per the main parent plant.
ammontia, sulphur dioxide, ethylene, hydrogen-sulphide,
phosphine b) Hydrocarbon gases-
Methane , ethane, propane
7 69 Reprocessing of used oils & waste oils R i. The industry generates mainly the air pollution and oil bearing hazardous wastes.
The normalized (air pollution & HW generation score is 58.33.
if. To be deleted as already covered under HW Recyclers / Re-processors ( Used oils /
Waste Oils) under Orange Category
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Table G-3 : Final List of Orange Category of Industrial Sectors

FinalSl. | Orgnl Industry Sector w1 w2 | W Al A2 A H W+A+H Revised Remarks

No. S.No category

1. 20 Dismantling of rolling stocks ( wagons/ -- - -- 15 -- 15 10 41.67 0-0 Emissions of dust and

coaches) generation of waste oils take
place during dismantling. Air
pollution & HW generation
scores (15+10=25) are
normalized to 100.
2 5 Bakery and confectionery units with 20 -- 20 | 15 -- 15 - 43.75 0-0
production capacity > 1 TPD. ( With
ovens / furnaces)
3. 10 Chanachur and ladoo from puffed and 20 -- 20 15 -- 15 -- 43.75 0-0 Normal water and air
beaten rice( muri and shira) using polluting.
husk fired oven

4. 23 Coated electrode manufacturing 15 0 | 15 | 20 0 20 0 43.75 G-0 Preparation of core wire /
rod, preparation of dry mix,
preparation of wet mix,
application of coating by
extrusion, baking of coated
electrodes

5. 24 Compact disc computer floppy | 15 0 15 | 20 0 20 0 43.75 G-0 Generates waste-water and

and cassette manufacturing / Reel process emissions.
manufacturing

6. 24 Flakes from rejected PET bottle 20 - 20 | 15 - 15 - 43.75 R-0 Normal water &  air

pollutions are generated.

7. 30 Food and food processing including | 20 - 20 15 -- 15 -- 43.75 0-0 Normal water and air

fruits and vegetable processing : polluting.

8. 40 Jute processing without dyeing 20 - 20 15 -- 15 - 43.75 0-0 CPCB has notified standards
for this category. Both air and
water pollutions are
_generated.

9. 56 Manufacturing of silica gel 15 0 15 | 20 0 20 0 43.75 G-0 Waste-waters containing TDS

and emissions of H,SO, are
enerated.
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10.

45

Manufacturing of tooth powder,
toothpaste, talcum powder and other
cosmetic items

20

20

15

15

43.75

Both air and water pollution
are generated.

11.

55

Printing or etching of glass sheet using
hydrofluoric acid

15

15

20

20

43.75

0-0

Both air and water pollution
are generated.

12.

65

Silk screen printing, sari printing by
wooden blocks

20

20

15

15

43.75

0-0

Wash-water and PM emissions
from boilers .

13.

76

Synthetic detergents and
soaps(excluding formulation)

20

20

15

15

43.75

R-O

i. This is the score for units
having generation of waste-
waters less than 100 KLD.

ii. The wunits having waste-
water generation more than
100 KLD will become mainly
water polluting and
accordingly normalized
water pollution score will be
75 and be categorized as
Red.

14.

71

Thermometer manufacturing

15

15

20

20

43.75

0-0

Process - making glass bulb,
forming reservoir in the glass
tube for fluid, inserting fluid,
scale marking. Use of fuel to
heat the glass tubes and
hydrofluoric acid to seal the
scaling. Small quantities of
spent acids are generated.

15.

14

Cotton spinning and weaving (
medium and large scale)

15

375

10

47.5

Mainly air polluting industry.
Sources of air pollution (PM)
are the fine particles of cotton
from spinning process. Air
pollution score is normalized
to 100.

16.

Almirah, Grill Manufacturing (Dry
Mechanical Process )

20

20

50

Air pollution due to spray
painting (emissions of VOCs).
Units without painting
operations shall be
categorized as White.
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17.

Aluminium & copper extraction from
scrap using oil fired furnace (dry
process only)

20

10

50

i. Normalized Air pollution
score.

ii. Significant air pollution
due to melting (emissions
of S02, PM).

18.

Automobile servicing, repairing and
painting  (excluding only  fuel
dispensing)

20

20

20

10

50

0-0

Normal water & air polluting
and recyclable waste oil
generating. If the waste water
generation is more than 100
KLD, it will become mainly
water polluting and Red
category unit.

19;

Ayurvedic and homeopathic medicine

20

20

15

15

50

20.

Brickfields ( excluding fly ash brick
manufacturing using lime process)

20

50

Significantly air polluting.

21.

Building and construction project
more than 20,000 sq. m built up area

20

20

20

50

1. In the pre-construction
stage, itis mainly air polluting
due to generation of dust (PM
) emissions. 2. After
construction, itis mainly water
polluting. If the discharge is
more than 100 KLD, it will be
having the normalized score
of 75 and be categorized as
Red.

22.

Ceramics and Refractories

20

50

i. Mainly air
industry.

ii. This score is for the units
having coal consumption <
than 12 MT/day.

iii. For the units having coal
consumption > 12 MT /day,
the normalized air pollution
score will be 62.5 and shall
be categorized as Red.

polluting
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23. 11 Coal washeries 15 10 | 25 | 15 - 15 - 50 R-O i. Wet washeries are mainly
water polluting industry
generating effluents
which are having
inorganic SS & TDS.
Additionally, air pollution
due to PM emissions is
also generated.

ii. Water & air pollution

scores are jointly
normalized to 100.

24, 16 Dairy and dairy products (small scale) 20 -- 20 20 -- 20 -- 50 0-0 Water and air polluting both.

25. 18 DG set of capacity >IMVA but <5MVA - - -- 20 = 20 - 50 0-0 Mainly air polluting . air

pollution score is normalized

to 100.

26. 17 Dry coal processing, mineral - - - 20 - 20 - 50 R-O Mainly air polluting industry.
processing, industries involving Final  score is the
ore sintering, pelletisating, normalized air pollution
grinding & pulverization score.

27, 19 Fermentation industry including | 20 - 20 - - - - 50 R-O i. Mainly water polluting
manufacture of yeast, beer, industry. This is the
distillation of alcohol (Extra normalized water pollution
Neutral Alcohol) score for units having

discharge < 100 KLD.

ii. For the wunits having
discharge > 100 KLD, the
normalized water pollution
score will be 75 and shall
be accordingly categorized
as Red.

28. 21 Ferrous and Non- ferrous metal - - - 15 5 20 | 10 50 R-O i.  Mainly air polluting.
extraction  involving  different ii.  This score is
furnaces through melting, refining, applicable to
re-processing, casting and alloy- secondary production
making of ferrous & non-

ferrous metals
(excluding lead) up-to
1 MT/hour
production.
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iii.

For lead, the
normalized air
pollution score will be
= (100*25)/40= 62.5
and is categorized as
Red.

For Induction Furnace
clubbed with AOD
furnace - separate
calculation shall be
made based on the
capacity  of  the
furnaces. In such
industries, the molten
metal from induction
furnace is transferred
to AOD furnace
where other metals
like manganese and
nickel are added to
get the metal of
desired constituents.
The lime and silicon
are also added for
reduction of the metal
oxides to the base
metal. the normalized
air pollution score
will be = (100*25)/40=
62.5 and is
categorized as Red.

29,

26

Fertilizer (granulation / formulation /
blending only)

20

20

50

Air polluting.

30.

27

Fish feed, poultry feed and cattle feed

20

20

50

Obnoxious odour , H2S etc. AP
scoreis normalized to 100

31.

28

Fish processing and packing (excluding
chilling of fishes)

20

20

50

Mainly water polluting. WP
scoreis normalized to 100.
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32. 31 Forging of ferrous and non- ferrous - - -- 20 - 20 -- 50 0-0 Heating furnace. Mainly air
metals ( using oil and gas fired polluting.
furnaces)

33. 32 Formulation/pelletization of camphor - - -- 20 -- 20 -- 50 0-0 Mainly air polluting. Emissions
tablets, naphthalene balls from of Benzene, HC are expected.
camphor/ naphthalene powders.

34. 33 Glass ceramics, earthen potteries and - -- - 20 -- 20 -- 50 0-0 Mainly air polluting. Emissions
tile manufacturing using oil and gas of SO2 are expected.
fired kilns, coating on glasses using
cerium fluorides and magnesium
fluoride etc.

35: 35 Gravure printing, digital printing on 20 -- 20 20 -- 20 10 50 0-0 Waste waters , emissions of
flex, vinyl VOCs

36. 36 Heat treatment using oil fired furnace -- - -- 20 -- 20 - 50 0-0 Mainly air polluting and noise
( without cyaniding) generating. AP  Score is

normalized to 100.
37. 28 Hot mix plants - - - 20 - 20 - 50 R-O Mainly air polluting. Air
pollution scores are
normalized to 100.

38. 37 Hotels (< 3 star) or hotels having >20 | 20 - 20 | 20 - 20 -- 50 0-0 Mainly water polluting. WP
rooms and less than 100 rooms. scoreis normalized to 100.

39. 38 Icecream 20 - 20 20 - 20 -- 50 0-0 Wash-water and boilers / oven

for pasteurization.

40. 34 Industries engaged in recycling / - - - 20 0 20 0 50 R-O Mainly air polluting. Air
reprocessing/  recovery/reuse  of pollution score is
Hazardous Waste under schedule iv of normalized to 100
HW( M, H& TBM) rules, 2008 - Items
namely -

Paint and ink Sludge/residues
41. 34 Industries engaged in recycling / | 10 - 10 | 20 - 20 | 10 50 R-O Mainly air polluting.

reprocessing/ recovery/reuse of
Hazardous Waste under schedule
iv of HW (M, H& TBM) rules, 2008
- Items namely - Brass Dross ,
Copper Dross,,
Copper Oxide Mill Scale,
Copper Reverts, Cake & Residues,,
Waste Copper and copper alloys in
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dispersible form,,
Slags from copper processing for
further processing or refining ,,
Insulated Copper Wire,,
Scrap/copper with PVC sheathing
including  ISRI-code  material
namely “Druid” "
Jelly filled Copper cables ,,
Zinc Dross-Hot dip Galvanizers
SLAB,, Zinc Dross-Bottom Dross,,
Zinc ash/Skimming arising from
galvanizing and die casting
operations,,

Zinc ash/Skimming/other zinc
bearing wastes arising from
smelting and refining,,
Zinc ash and residues including
zinc alloy residues in dispersible
from,,

42.

35

Industry or processes involving
foundry operations

20

20

50

i. This scoreis valid for the
foundries having
capacity < 5 MT/hr as
such units require the
coal/coke @ <500 kg/hr.

ii. Theunits having capacity
of 5 MT/hr and more,
the coal/coke
consumption will be
more than 500 kg/hr and
the normalized score will
be 62.5 and classified
accordingly as Red.

43.

40

Lime manufacturing (using lime
kiln)

20

20

50

R-O

Mainly air polluting

44.

41

Liquid floor cleaner, black phenyl,
liquid soap, gycerol mono-stearate
manufacturing

20

20

20

20

50

0-0

Both air and water pollution
are generated.
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45, 42 Manufacturing of glass 10 - - 20 - 20 - 50 R-O i.  Mainly air polluting
( melting at 15002C
and refining .
ii. In case of lead glass
, the score of Al
will be 25 and
accordingly the
normalized scores
will be 62.5 i.e. Red
46. 43 Manufacturing of iodized salt from 12 -- 12 20 - 20 -- 50 0-0 Boiling in Evaporators
crude/ raw salt (multiple effect evaporators),
centrifuging, iodization with
KIO3 mixing Mainly air
polluting. Air pollution score is
normalized to 100.
47. 42 Manufacturing of mirror from sheet -- - -- 20 - 20 - 50 0-0 Evaporator & furnace for
glass heating the metal to be
applied as reflector on mirror.
Mainlyair polluting.
48. 44 Manufacturing of mosquito repellent -- -- -- 20 - 20 - 50 0-0 Mainly air polluting. Toxic
coil fumes are expected.
49. 46 Manufacturing of Starch/Sago 25 - 25 | 15 - 15 - 50 R-O i. Water and air
polluting industry.
Boiler is used for
steam generation.
ii.. Water & air
pollution scores are
normalized to 100
50. 46 Mechanized laundry using oil fired 20 - 20 20 -- 20 -- 50 0-0 Both air and water pollution
boiler are generated.
51. 47 Modular wooden furniture from - - - 20 -- 20 - 50 0-0 1. Mainly air polluting. Boiler
particle board, MDF< swan timber etc, as well as VOCs from use of
Ceiling tiles/ partition board from saw adhesives. 2. Without bailer, it
dust, wood chips etc., and other will be a Green -category
agricultural waste using synthetic industry.
adhesive resin, wooden box making (
With boiler)
52. 50 New highway construction project - - - 20 - 20 - 50 R-O Mainly air polluting project.
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53. 51 Non-alcoholic beverages(soft [ 20 - 20 | 15 5 20 - 50 R-O i. Both air and water
drink) & bottling of alcohol/non polluting. Score is
alcoholic products normalized with air &

water pollution. This score
is wvalid for industries
having waste-water
generation <100 KLD.

ii. For the wunits having
waste-water generation >
100 KLD the , normalized
score would be 62.5 and
categorized as Red.

54. 49 Paint blendingand mixing (Ball mill) 20 - 20 | 20 -- 20 10 50 0-0 Both air and water pollution
are generated.

55. 62 Paints and varnishes (mixing and | 20 0 0 20 0 20 0 50 G-0 Waste-waters as well as fumes

blending) of VOCs due to solvents,
pigments, va rnishes.

56. 51 Ply-board manufacturing( including 0 - 0 20 - 20 - 50 0-0 Mainly air polluting because of
Veneer and laminate) with oil fired use of boiler. AP score is
boiler/ thermic fluid heater(without normalized to 100
resin plant)

57. 52 Potable alcohol ( IMFL) by blending, | 20 -- 20 - - - -- 50 0-0 Mainly water polluting. WP
bottling of alcohol products scoreis normalized to 100.

58. 54 Printing ink manufacturing 20 -- 20 | 20 - 20 -- 50 0-0 1. Pigments, binders and
solvents are used. 2. Boiler is
also used. 3. Emissions of
VOCs take place.

59. 70 Printing press 20 0 20 | 20 0 20 0 50 G-0 Colored waste-waters
containing dyes and VOC
emissions are generated.

60. 59 Reprocessing of waste plastic| 20 - 20 | 20 -- 20 - 50 0-0 Large quantities of wash-water

including PVC and fugitive emissions are
generated.

61. 61 Rolling mill (oil or coal fired) and cold | 10 o 10 | 20 - 20 - 50 0-0 Mainly air polluting. Air
rolling mill pollution score is normalized

to 100. Others - cooling water

and recyclable waste oils etc.
are generated.

62. 67 Spray painting, paint baking, paint - -- - 20 - 20 10 50 0-0 Mainly air polluting. Emissions

shipping

of VOCs and HC are generated.
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63. 72 Steel and steel products using [ 10 - 10 | 20 - 20 | 10 50 R-O i. Mainly air polluting. In the
various furnaces like blast furnace emissions, oxides of
/open hearth furnace/induction manganese, nickel etc. are
furnace/arc  furnace/submerged also present.
arc furnace /basic oxygen furnace ii. Air pollution score is
/hotrolling reheated furnace normalized to 100.

64. 73 Stone crushers - - - 20 - 20 - 50 R-O Mainly air polluting. Air

pollution score is normalized
to 100.

65. 75 Surgical and medical products | 20 - 20 | 20 - 20 - 50 R-O Both air as well as water

including prophylactics and latex polluting. Air and water
pollution scores are
normalized to 100.

66. 85 Tephlon based products 0 0 0 20 0 20 0 50 G-0 Due to spraying applications,

emissions (HC) are generated

67. 70 Thermocol manufacturing ( with - -- -- 20 -- 20 -- 50 0-0 Polystyrene is heated. Mainly
boiler) air polluting with boiler.

68. 82 Tobacco  products  including [ 20 - 20 | 20 - 20 - 50 R-0 Such industries generate
cigarettes and tobacco/opium both air as well as water
processes pollution. These scores are

normalized to 100.

69. 72 Transformer repairing/ manufacturing - -- -- 20 -- 20 10 50 0-0 Mainly air polluting because of
(dry process only) ovens, shot-blasting etc.

70. 73 Tyres and tubes vulcanization/ hot | 10 -- 10 | 20 - 20 - 50 0-0 Mainly air polluting . Emissions
retreating of PM, VOCs and obnoxious

odour are generated.

y 83 Vegetable oil manufacturing 20 - 20 15 5 20 10 50 R-0 i All sorts of pollution are
including solvent extraction and generated.
refinery /hydrogenated oils ii.  This score is valid for

plants having waste-
water generation < 100
KLD.

iii. If the waste-water
generation is more than
100 KLD, the unit shall
be classified as Red.

72. 74 Wire drawing and wire netting 20 - 20 -- - -- - 50 0-0 Mainly water polluting. WP

scoreis normalized to 100.
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73. 21 Dry cell battery (exduding manufacturing | 30 - 30 | 15 - 15 10 55 0-0 Water and air polluting both.
of electrodes) and assembling & charging
of add lead battery on microsale
74. 50 Pharmaceutical formulation and for R 20 - 20 20 -- 20 15 55 0-0 i. All sorts of pollution are
& D purpose ( For sustained release/ generated.
extended release of drugs only and ii. R&D activities are to be
not for commercial purpose) shifted to Red category.
75. 78 Synthetic resins 20 . 20 | 20 - 20 15 55 R-0 All sorts of pollution are
generated.
76. 79 Synthetic rubber excluding | 20 < 20 | 20 - 20 15 55 R-O 1 Most synthetic rubber
molding is created from two
materials, styrene and
butadiene. Both are
currently obtained
from petroleum.

ii. Process is similar to a
part of Petrochemical
plants.

7. 9 Cashew nut processing 25 -- 25 20 -- 20 - 56 0-0 Normal water and  air
polluting.

78. 12 Coffee seed processing 25 -- 25 20 -- 20 -- 56 0-0 Normal water & air polluting
industry.

79. 57 Parboiled Rice Mills 25 - 25 20 - 20 - 56 R-O i. Rice Mills are

generating both air and
water pollution. Waste-
waters are having high
strength in respect of
BOD.

This is the normalized
air & water pollution
score for units having
waste-water generation
< 100 KLD and fuel
consumption less than
12 MTD.

For units having waste-
water generation > 100
KLD or fuel
consumption > 12 MTD
or both , the unit shall
be classified as Red.
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80. 29 Foam manufacturing -- -- -- 20 -- 20 15 58 0-0 i. Raw material is

polyurethane, latex etc.

ii. Emissions of VOCs and
HAPs. CH3CI2 and similar
compounds as blowing
agents.

iii. Outdated raw materials
and spoiled slots are
discarded as HW.

81. 34 Industries engaged in recycling /| 10 0 10 | 20 0 20 15 58.33 R-0O Mainly air polluting and
reprocessing/  recovery/reuse  of hazardous waste
Hazardous Waste under schedule iv of generating industry. Air
HW( M, H& TBM) rules, 2008 - Items pollution & HW scores are
namely - normalized to 100
Used Oil - As per specifications
prescribed from time to time.

82. 34 Industries engaged in recycling / B - - 20 0 20 15 58.33 R-O Mainly air polluting and
reprocessing/  recovery/reuse  of hazardous waste
Hazardous Waste under schedule iv of generating industry. Air
HW( M, H& TBM) rules, 2008 - Items pollution & HW scores are
namely - normalized to 100.

Waste Qil --As per specifications
prescribed from time to time.

83. 56 Producer gas plant using conventional -- -- -- 20 -- 20 15 58.33 0-0 Mainly air polluting & tar (HW)
up drift coal gasification ( linked to generating. SO2, CO, NOx are
rolling mills glass and ceramic industry generated. Tar is the by-
refectories for dedicated fuel supply) product and utilized by other

industries in co-processing.
Note :

i

Under the column Revised Category, the full forms of the abbreviations are as follows :

o TN A0 =8

R-R means original category was Red and revised category is also Red

R-O means original category was Red and revised category is Orange

0-O means original category was Orange and revised ca tegory is also Orange
O-G means original category was Orange and revised category is Green

O-W means original category was Orange and revised category is White

G-O means original category was Green and revised category is Orange

G-G means original category was Green and revised category is also Green
G-W means original category was Green and revised category is White
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There are specific remarks in respect of some of the industrial sectors. These sectors are either merged with other relevant sectors or deleted due to duplication / vague
category. The overall details are as follows:

SI Origin Industry Sector Original Remarks
No al Sl Categor
No. y
1 24 | Excavation of sand from the river bed (excluding o
manual excavation)

Since such types of activities cause ecological disturbances, the instructions issued by
the government from time to time be followed. To be categorized by MoEF&CC.

2 39 | Infrastructure Development Project o Vast variety of such projects come under such category. This is to be decided by the
concerned SPCB in line of EIA Notification , 2006.

4 i @ Very vague term hence deleted. Such types of general engineering units have already

been covered.
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Table G4 : Final List of Green Category of Industrial Sectors

SL Orgnl Industry Sector W1 w2 w Al A W+A+H | Revised Remarks
No. | Sl No. Category

1 2 Aluminium utensils from - - - 10 10 25 G-G Minor air pollution due
aluminium circles by to some fugitive PM
pressing only (dry emissions from buffing
mechanical operation) operations.

2; 6 Ayurvedic and homeopathic 10 - 10 - - 25 G-G Small quantities of
medicines (without boiler) waste-waters are

generated from washing
operations.

3. 8 Bakery /confectionery 10 - 10 - - 25 G-G Small quantities  of
/sweets  products  (with waste-waters are
production capacity <ltpd generated from washing
(with gas or electrical oven) operations.

4. 6 Bi-axially oriented PP film 10 - 10 - - 25 0-G Mainly extrusion
along  with metalizing process involving
operations Cooling water

recirculation

5. 10 Biomass  briquettes  (sun - - - 10 10 25 G-G Minor air pollution due
drying) without using toxic to some fugitive PM
hazardous wastes emissions from

pulverization / mixing
operations.

6. 13 Blending of melamine resins - - - 10 10 25 G-G Minor air pollution due
& different powder, to some fugitive PM
additives by physical mixing emissions from

pulverization / mixing
operations.

7 15 Brass and bell metal utensils - - - 10 10 25 G-G Minor air pollution due
manufacturing from to some fugitive PM
circles(dry mechanical emissions from buffing
operation without re-rolling operations.
facility)

8. 16 Candy 10 - 10 10 10 25 G-G Small  quantities  of

waste-water and minor
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PM emissions are
generated.

9. 17 Cardboard or corrugated box - - 10 10 25 G-G This score is valid with
and paper products Small gas / electricity
(excluding paper or pulp operated oven / furnace
manufacturing and without for making glue.
using boilers)

10. 18 Carpentry & wooden - - 10 10 25 G-G Minor air pollution due
furniture manufacturing to some fugitive PM
(excluding saw mill) with the emissions from cutting
help of electrical (motorized) operations.
machines such as electrical
wood planner, steel saw
cutting circular blade, etc.

11. 19 Cement products (without - - 10 10 25 G-G Minor air pollution due
using asbestos / boiler / to some fugitive PM
steam curing) like pipe emissions from mixing
pillar, jafri, well ring, operations.
block/tiles etc.(should be
done in closed covered shed
to control fugitive emissions)

12. 20 Ceramic colour - - 10 10 25 G-G Minor air pollution due
manufacturing by mixing & to some fugitive PM
blending only (not using emissions.
boiler ~and  wastewater
recycling process)

13. 11 Chilling plant, cold storage 10 10 - - 25 0-G Cooling water
and ice making recirculation only.

14. 13 Coke briquetting ( sun - - 10 10 25 O-G Mainly air polluting
drying) industry. Sources of air

pollution (PM) are
pulverizes and mixers.
Air pollution score is
normalized to 100.

15. 28 Cotton spinning and - - 10 10 25 G-G Minor PM emissions
weaving (small scale) from spinning process.

16. 17 Dal Mills - - 10 10 25 Oo-G Some fugitive emissions

of PM.
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17. 29 Decoration of ceramic cups - - 10 10 25 G-G Fumes of enamels.
and plates by electric furnace Minor air pollution.

18. 19 Digital printing on PVC - - 10 10 25 0-G Minor emissions /
clothes odour generations are

expected.

19. 25 Facility of handling, storage - - 10 10 25 0-G Some fugitive emissions
and transportation of food of PM during handling
grains in bulk of grains.

20. 36 Flour mills (dry process) - - 10 10 25 G-G Fugitive dust emissions.

21. 41 Glass , ceramic, earthen - - 10 10 25 G-G Minor fugitive
potteries, tile and tile emissions only.
manufacturing using
electrical kiln  or not
involving fossil fuel kiln

22. 34 Glue from starch (physical - - 10 10 25 0-G Some fugitive emissions
mixing)  with gas / of PM during mixing of
electrically operated oven raw materials.

/boiler.

23. 42 Gold and silver smithy - - 10 10 25 G-G Minor fumes from
(purification ~ with  acid cleaning process.
smelting  operation and
sulphuric acid polishing
operation) (using less or
equal to 1 litre of sulphuric
acid/ nitric acid per month)

24. | 36 Heat treatment with any of [ 10 10 10 10 25 O-G ¢ Cooling waters and
the new technology like minor heat fumes.
ultrasound probe , induction e Finalization of
hardening , ionization beam, categorization
gas carburizing etc. ~ subject to field

verification.

25. 46 Insulation and other coated - - 10 10 25 G-G Minor fumes due to
papers (excluding paper or application of poly-
pipe manufacturing) urethane

26. 49 Leather foot wear and leather - - 10 10 25 G-G Minor fumes due to use

products (excluding tanning
and hide processing except
cottage scale)

of adhesives / gums.
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27. 50 Lubricating oil, greases or - - 10 10 25 G-G Minor fumes at the time
petroleum based products of transfers from one
(only blending at normal container to other.
temperature)

28. 54 Manufacturing of pasted - - 10 10 25 G-G 1. Minor fumes due to
veneers using gas fired boiler application of gums /
or thermic fluid heater and adhesives / pastes etc.
by sun drying 2. This score is valid only

for gas fired boiler.3. The
units having coal fired
boilers shall be categorized
as Orange.

29. 59 Oil mill Ghani and extraction | 10 10 - - 25 G-G Small quantities of floor
( no hydrogenation / washings & equipments
refining) washings are generated.

30. 48 Packing materials - - 10 10 25 O-G Some fugitive emissions
manufacturing from non of PM are expected.
asbestos fibre, vegetable fibre
yarn

31. 65 Phenyl/ toilet cleaner - - 10 10 25 G-G Minor fumes of VOCs
formulation and bottling in the work zone

32. 67 Polythene and plastic 10 10 10 10 25 G-G Cooling water &
processed products emissions due to mixing
manufacturing (virgin of raw materials.
plastic)

33. 68 Poultry,  Hatchery  and - - 10 10 25 G-G Obnoxious odour
Piggery containing H2S, CHj etc.

and fugitive PM
emissions

34. 69 Power looms (without dye - - 10 10 25 G-G Minor emissions of PM.
and bleaching)

35. 71 Puffed rice (muri) (using gas - - 10 10 25 G-G Minor emissions of PM.
or electrical heating system)

36. 57 Pulverization of bamboo and - - 10 10 25 0-G Some fugitive emissions
scrap wood of PM are expected.

37. 72 Ready mix cement concrete - - 10 10 25 G-G PM emissions.

38. 73 Reprocessing of waste cotton - - 10 10 25 G-G PM emissions.

39. 60 Rice mill (Rice hullers only) - - 10 10 25 0-G PM  emissions  are

generated. Mainly air
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polluting. AP score is
normalized to 100

40. 62 Rolling mill ( gas fired) and 10 10 10 10 25 0-G Mainly air polluting. AP

cold rolling mill score is normalized to
100

41. 75 Rubber goods industry (with - - 10 10 25 G-G Some PM emissions and
gas operated baby boiler) obnoxious od our.

42. 63 Saw mills -~ - 10 10 25 0-G Mainly air polluting.
PM and noise are
generated.

43. 77 Soap manufacturing (hand 10 10 - - 25 G-G Small quantities  of

made without steam boiling waste-water are
/ boiler) generated.

44, 80 Spice grinding (upto-20 HP - - 10 10 25 G-G Small quantities of
motor) fugitive emissions of

raw materials.

45. 66 Spice grinding (>20 hp - - 10 10 25 0-G Mainly air polluting.
motor) Fugitive emissions of

PM.

46. 81 Steel furniture without spray - - 10 10 25 G-G Obnoxious gases from
painting welding as well as noise

pollution.

47. 82 Steeping and processing of 10 10 - - 25 G-G Washing waters are
grains generated.

48. 86 Tyres and tube retreating - - 10 10 25 G-G Due to applications of
(without boilers) binding gum /

adhesives / cement,
some obnoxious fumes
may generate.

49. 22 Chilling plant and ice| 12 12 - - 30 G-G Cooling water and brine
making  without  using water circuits. Spillages
ammonia / blow down may take

place

50. 26 CO2 recovery 12 12 - - 30 G-G Normal water pollution
from scrubbing action

51. 32 Distilled water ( without 12 12 - - 30 G-G TDS as  distillation

boiler) with electricity as
source of heat

residues
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52. 45 Hotels (up to 20 rooms and 12 - 12 - - - - 30 G-G This score is valid for
without boilers) hotels having overall
waste-water generation

less than 10 KLD.

53. 53 Manufacturing of optical 12 - 12 - - - - 30 G-G Small quantities  of
lenses  (using electrical waste-waters containing
furnace) TDS, SS are generated.

54. 58 Mineralized water 12 - 12 - - - - 30 G-G RO Rejects.

55. | 68 Tamarind powder 12 -- 12 15 -- 15 -- 33.75 0-G e Dried tamarind fruits -
manufacturing cleaned and  after

soaking them in water
they are boiled in steam
jacketed kettle  for
about 40-45 minutes.
Then pulp is extracted in
pulper and dred in
drum type drier and on
cooling, the final
productis packed.

e Generates small
quantites of waste
waters and air
emissions. Joint score is
nomalized to 100.

56. | 15 Cutting, sizing and polishing of 15 - 15 - - -- - 375 0-G Mainly water polluting .
marble stone Water pollution score is

normalized to 100.

S57.1.22 Emery powder ( fine dust of - -- -- 15 -- 15 -- 375 0-G Air polluting. PM
sand) manufacturing emissions take place

during various stages of

grindings of naturally
occurring minerals.

58.| 25 Flyash export, transport & = - - 15 - 15 - 375 R-G e This is mainly air
disposal facilities pollutingactivity.

e This is the normalized
score based on air
pollution.

59. | 48 Mineral stack yard / Railway 15 - 15 15 - 15 - 375 R-G e Mainly air pollution
sidings due to loading,

unloading, storage
and transportation of
the minerals.
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e Waste-water
generation mainly
during rains only.

60.

54

Oil and gas transportation
pipeline

10

15

375

R-G

e Contains small gas
based power plants
up-to 5 MWs.

e Air pollution score is
normalized to 100.

e In case , if these
power plants are
bigger / liquid fuel /
oil based, scores will
be calculated
accordingly.

61.

64

Seasoning of wood in steam
heated chamber

15

15

375

0-G

Air pollution due to use
boiler for supply of steam.
Air pollution score is
normalized to 100.

62.

84

Synthetic
formulation

detergent

15

15

375

e This score is valid for
the industries which
are not
manufacturing LABSA.
It is procured from
outside.

e Small quantities of
emissions are
generated from mini
boiler.

e Air pollution score is
normalized to 100.

63.

69

Tea processing ( with boiler)

15

15

375

0-G

With boiler, itis an orange
category industry.
Without boiler, it will be
green category industry.
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Note :

189

Under the column Revised Category, the full forms of the abbreviations are as follows :

o™ e AN s

R-R means original category was Red and revised category is also Red
R-O means original category was Red and revised category is Orange
0-O means original category was Orange and revised category is also Orange
O-G means original category was Ora nge and revised category is Green
O-W means original category was Ora nge and revised category is White
G-O means original category was Green and revised category is Orange
G-G means original category was Green and revised category is also Green
G-W means original category was Green and revised category is White

There are specific remarks in respect of some of the industrial sectors. These sectors are either merged with other relevant sectors or deleted due to duplication. The overall
details are as follows :

Sl Origin Industry Sector Original Remarks
No al Sl Categor
No. y
1 47 | Jobbing and Machining G Vague category to be deleted, as such activities have already been covered in
other categories.
2 66 Reel manufacturing Already covered in other categories. Hen ce, deleted
3 1 Assembling of acid lead batteries (up to 10 batteries per Already covered in Orange category. Hence, deleted
day excluding lead plate casting)
4 5 Automobile fuel outlets (only dispensing) G Minor air pollution due to some fugitive emissions during fuel filling operations.
May be exempted from the purview of Consent management.
5 30 Diesel generator sets (15 KVA to 1 MVA) G *  Normal operation — 12 hrs a day.
*  Consumption of diesel = 1680 litres for 1 MVA DG set at full load @ 0.21
litres /KVA / hr.
® Stand-alone DG Sets having total capacity 1 MVA or less and equipped with
acoustic enclosures alongwith adequate stack height may be exempted
from the purview of Consent management. Higher capacity DG sets have
already been covered under Red / Orange categories .
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Table G-5: Final List of White Category of Industries

SL | Orgnl | Industry Sector W1 | W2 | W [ A1 | A2 | A H | W+A+H| Revised
No. | SL No. Category
1 3 Assembly of air coolers /conditioners - - - - - - - - G-W
,[Tepairing and servicing

2. 4 Assembly of bicycles ,baby carriages and - - -- - - - -- - G-W
other small non motorizing vehicles

3. 7 Bailing (hydraulic press)of waste papers - - - - - - - = G-W

4. 9 Bio fertilizer and bio-pesticides without using | - - -- - - - - - G-wW
inorganic chemicals

5. 11 | Biscuits trays etc from rolled PVC sheet (using [ - - -- - -- - - - G-W
automatic vacuum forming machines)

6. 12 | Blending and packing of tea - - -- -- - - - -- G-W

7 14 | Block making of printing without foundry - - - - - - - - G-W
(excluding wooden block making)

8. 21 | Chalk making from plaster of Paris ( only - - - - - - - - G-W
casting without boilers etc. (sun drying /
electrical oven)

9. 25 Compressed oxygen gas from crude liquid - - - - - - - = G-W
oxygen (without use of any solvents and by
maintaining pressure & temperature only for
separation of other gases)

10.| 27 [ Cotton and woolen hosiers making ( Dry - - - - - - - = G-W
process only without any dying / washing
operation)

11.[ 31 | Diesel pump repairing and servicing ( -- - - - - - - - G-W
complete mechanical dry process)

121 38 Electric lamp ( bulb) and CFL manufacturing - -- - - - - - = G-W

by assembling only
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13. 34 Electrical and electronic item assembling ( - - - — = - G-W
completely dry process)

14.| 23 Engineering and fabrication units (dry process -- - - - - - O-W
without any heat treatment / metal surface
finishing operations / painting)

15, 35 Flavoured betel nuts production/ grinding ( —= == — = = = G-W
completely dry mechanical operations)

16. 37 Fly ash bricks/ block manufacturing - - = = = - G-W

17. 38 Fountain pen manufacturing by assembling == = = = = = G-W
only

18.| 39 | Glass ampulesand vials making from glass - - - - - - G-W
tubes

19.| 40 Glass putty and sealant ( by mixing with - - - - = = G-W
machine only)

20. 43 Ground nut decorticating = — = = = o G-W

21 44 Handloom/ carpet weaving ( without dying - = = o = — G-W
and bleaching operation)

22. 48 Leather cutting and stitching (more than 10 - — - = = — G-W
machine and using motor)

23. 51 Manufacturing of coir items from coconut - - = — = = G-W
husks

24. ¥ Manufacturing of metal caps containers etc - -- - - - -- G-W

25.| 55 Manufacturing of shoe brush and wire brush - - - - - - G-W

26.| 57 | Medical oxygen - - - - -~ — G-W

27. 60 Organic and inorganic nutrients ( by physical - - - - = = G-W
mixing)

28.| 61 Organic manure (manual mixing) - - - - - — G-W

29. 63 Packing of powdered milk =z == ok - £ - G-W

30. 64 Paper pins and u clips - = E — = = G-W

31.| 58 Repairing of electric motors and generators ( - - - - - - O-W
dry mechanical process)

32.| 74 | Rope (plastic and cotton) - - -~ - = - G-W
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Annexure

- Pra -
CENTRAL POLLUTION CONTROL BOARD
(watawer gd @9 WEEE, WA IWROR)
(IMINISTRY 0F ENVIRONMENT & FORESTS. COVI. OF INDIA)

No. 8-29012/ESS/CPA/2015-16 19.08.2015
Sub: “Harmonization of Classification of industries under Red / Orange / Green / White Categories”.

During the Conference of the Environment Ministers of States held in New Delhi during
April 06-07, 2015, it was resolved to adopt pollution potential criteria for categorization of Red,

To:

9w

Orange & Green

Accordingly,

Calegories of industries and that a Committee be constituted with State

a Committee comprising the Chairmen of CPCB, APPCB, TNPCB, MPPCB,

MPCB, PPCB, WBPCB and MS, CPCB was constituted vide CPCB OM dated 23.04.2015 to

review &

dassifthdushialmﬁouhtodiifewﬁmmgoﬁubuedonaitzﬁnolmspccﬁve

pollution potential indices,

Theexisl.ingﬂed(BSOeckm).Onnge(nsecton)derem(aéuctou) industrial sectors
luvebccnnssessedaspefumpmpomd meulabyagroupofScientistsfmmCPCB.Forthis
purpose , concerned Engineers / Scientists from the Member SPCBs of the Committee were also
involved & consulted during May28-29, 2015,

lnthisconlext.lheundenip\edisdimdedwfmwudawpyofuw“DmftDocumenton

thndeweptofCaﬁegoﬂudonofk\duMdSecmtolﬂﬁleSPC&,PCCsmd

Mhdsﬁesfor&nircommm&mrdmgly,ﬂnumehcndmedhuemmmdaﬂdwsm,PCCs

and concerned Ministries are, hereby requested to provide their comments by 04.092015. The

commenbmyHndlybemthmghhudcopyasweuusoftcopyate.mam
nkgepeb@hotmail.com

' . gﬂs&! o~

[N.K. Gupta]
Incharge - ESS

All the State Pollution Control Boards / Pollution Control Committees

The Secretary,
'l'heSecre:g.

MinislryofMicroSmallmdMedinmEnha'pﬂm. New Delhi
Ministry of Heavy Industries & Public Enterprises, New Delhi

TheAdvisur&h\durge,CPDivhkuyMoEPCC.NcwDem

CPCB Website

oRw s gt sofs ow, Refi-110032
‘Parivesh Bhawan', East Arjun Nagar, Delhi - 110032

GRAT / Tel. : 43102030, %31/ Fax : 22305793, 22307078, 22307079, 22301932, 22304948

%-9d / e-mail :cpcb@nic.in JFATEE / Website | www.cpcb.nic.in
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only (not involving effluent / emission
generating processes)

33.] 76 | Scientific and mathematical instrument - - -- - -- - -- -- G-W
manufacturing

34.| 78 | Solar module non conventional energy - - - -- - -- -- -- G-W
apparatus manufacturing unit

35.| 79 | Solar power generation through solar - - - - -- - - - G-W
photovoltaic cell, wind power and mini hydel
power (less than 25 MW)

36.| 83 | Surgicaland medical products assembling - - -- - - - - - G-W

Note : Under the column Revised Category, the full forms of the abbreviations are as follows :

500 ThiS RAup BB

R-R means original category was Red and revised category is also Red

R-O means original category was Red and revised category is Orange

0-O means original category was Orange and revised category is also Orange
O-G means original category was Orange and revised category is Green

O-W means original category was Orange and revised category is White

G-O means original category was Green and revised category is Orange

G-G means original category was Green and revised category is also Green

G-W means original category was Green and revised category is Whilte
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